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THE INDi At t  LEGAL SERVi CE RULEs, 1957

1n exerci se of  t he powers conf erred by t he provi so t o Art i cl e 309 of t he
Const i t ut i on of  l ndi a and of  a‖ Other powers enabl i ng hi rn i n t hat  behal f , t he
Presi dent  hereby rnakes t he f o‖ owi ng rul es: _

1.    SHORT T: TLE AND COMMENCEMENT:

1) These Rules be called the rndian Legal Service Rules, 1gsr.2) They shall come into force on the 1'rday of octobe r, 1gbr.

DEFINITIONS: ln these rules,-

a) 'commission' means the Union public service commission;
b) 'Department' means the Department of Legal Affairs or the

Legislative Department in the Ministry of Law;
c) 'duty post' means any post in the Ministry of Law whether

permanent or temporary of a category specified in the First
Schedule;

d) 'grade' means a grade of the Service;
e)'qualifiedtegalpractitioner,means-

i) in relation to appointment to a duty post in Grade ll by
direct recruitment, an Advocate or a pleader who hai
practiced as such for at least thirteen years, or an
attorney of the High court of Bombay or calcutta v,rho
has practiced as such attorney and an advocate for a
total period of at least eleven years;

ii) in relation to appointment to-a duty post in Grade lll by
direct recruitment, an advocate or a preader who has
practiced as such for at least ten years, or an attorney of
the High court of Bombay or calcutta who has practited
as such for at least eight years or has practiced as such
attorney and an advocate for a total period of at least
eight years;

iii) in relation to appointment to a duty post in Grade lv by
direct recruitment, an advocate or a preader who has
practiced as such for at least seven years, or an attorney
of the High court of Bombay oi carcutta who has
practiced as such for at least five years or has practiced
as such attorney and an advocate for a total period of at
least five years;

'Schedule' means a Schedule to these rules; and
'service' means the lndian Legal service constituterj under rule
3.
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There shall be constituted a Service to be known as the lndian
Legal Service.
There.shall 

.be 
four grades in the service and each grade shall

consists of the duty posts specified in the First Scf,"U,il"

4.

The following persons shafl be members of the service with
effect from the date indicated against them:_

a) P-ersons appointed to the Service at the commencement
of these rules under rule 5, from the date of such
commencement;

b) Persons appointed to the Service after such
commencement but before the commencement of the
Cenkal Legal Service (Second RmenOmenil nules, 1963,

. to, the date they were so appointed;c) Persons other than those referred to in clauses (a) and
(b) holding duty posts t the commencement of the bentral
Legal Service (Second Amendment) nules, t SOa, from
the date ofsuch commencement; andd) Persons appointed to Ouiy posts after the
commencement of the Central Legal Service (Second
Amendment) Rules, 1 963 from th! date ihey are so
appointed.

A Member of the Service holding any duty post in any grade
immediately before the commencement oi tne Central LegalService (Second Amendment) Rules, f gO:- .n"f f , on such
commencement be deemed to be a member of the Service inthat grade.
A person appointed to any duty post in any grade after thecommencement of the Central Legal Se-rvice (Second
amendment) Rules, 1963 shall be 

" 
rnjrnb"r" oi ine Service inthat grade.

Any person who, before the commencement of the CentralLegal Service (Second Amendment) nri"", j'e6s, *", 
"member of the Service in any. grade 

"nd 
*as 

"ppoint"O 
to unyduty post in a .higher gra-oJ to, 

"nV 
poioi" Oefore suchcommencement shall be deemed to have been appointed to that

higher grade for such period.

2)

3)

4)
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The central Government may at the commencement of these
rules appoint to the Service any person_

a) who at the commencement of these rures is hording any
post specifieci in part A of the Second Schedule; orb) any person who, whire hording any such post or any post
specified in part B of the second Schedure,' was
temporary appointed to any other civil post under the
central Government and his been continuousry hording
that or any other post under the central Government until
fha nnrnrnan^ah^h+ af {L^^^ -..r^-r rr I rvr rvvr I rst tr \Jt (t tEDc I ulcs,

Fr"ty person appointed to the service under sub-rule (1) shall
be appointed to one of the grades.

Fillinq up dutv posts.-

(1) t drtv post in Grade I or Grade II, barring the duty post
of Grade II of the service cadre of Legal Advisers and
Grade II of the service cadre of Goverriment Advocates,
shall be filled by promotion of a member of the Service in
the next lower grade failing which by direct recruitment.
The duty post of Grade II of the Service cadre of Legal
Advisers (Additionar Legar Adviser) shali be fiiled go./r\i
promotion failing which by deputation and roo/o by direc't
recruitment. The duty post of Grade II of the Service cadreof Government Advocates (Additionar Government
Ad'ocate) shalr be filred-,33.3i% by promotion failing
which by deputation and 66.67% by ai.""t recruitment.(2) A- duty post in Grade III of the 

-Service 
shall be filled

alternatively by direct recruitment and by promotion of a
member of the Service in Grade IV.(3) A duty post in Grade IV of the service, barring the dutypost in Grade IV of the Service cadre of Legal Advisers",
Grade IV of the service cadre of Government Advocates
and Grade IV of the service cadre of Law officers in theLaw commission of India, shall be firled by promotion ofpersons holding any post specified in the Third sched.ule
and by direct recruitment in the ratio of 1: 1 (namely 5o%o
by promotign 

-a1d 
SO%o by direct lecruitmenq. a duty postin Grade IV of the service cadre of Legai Advisers srrai uefilled by promotion of persons holdin! any post specifiedin the Third Schedurc under the selvi".'.id.. of t egatAdvisers and by direct recruitrnent in the ratio of 1:1(namely S?% by promotion and SOya by direct

recruitment). A duw post in Grade I\r of the servicc cadreof Government Advocates shall be fifled br,z promotion of
persons holding the post specified in the r.ni.a schedule

2)

6.



under the ILS cadre of Governrrienl Advoc-ates anci oy
direct recruitment in the ratro of 1:1 (namely so% bi
promotion and Sooh by direct recruitrnent). The officers
holding the post in the Third schedule ,.rd.. the sen,ice
cadre of Government Advocates wil be eligibre for
promotion if they are erigible for enroilment as an
advocate in the Supreme court under the Supreme court
Rules, 1950 as amended from time to time and for
registration as an Advocate-on-Record of that court under
the said rules. A duty post in Grade IV of the service
cadre of Law officers in the Law.commission of India
shali be filled 2ooh by promotion of persons holding post
qnanifiarl i- +l^^ |FL.:--J (\^1- - -r- rri,,''LiiicLi rii Lirc i i-iii'G ucireciuie uncier the service cadre of
Law Officers, 4Ooh by deputation/absorption; and 4O%o by
direct recruitment.

6‐ A.

( b)

( a)

The field of selection for deputation/absorption to the variousgrades shall be as under:

Deput at i on

Of f l cers Of  t he Cent ral  Government :

(i) 
-holding analogous post on regular basis in the parent

cadre/department; or
(ii) with five years' service in the grade rendered afterappointment on regular basis in posts ln the scale of pay of
Rs. 12,000- 16,500/- equivalent in the paient
cadre/department; and
possessing the educational qualifications and experience
prescribed for direct recruitment under rule 7.

Addi t i Onal  Government  AdvOcat e rRs. 14, 300- 18, 300)

Deput at i On

Of i ccrs Of i t he Ccnt ral  Governmcnt ;                  |
°
 星d野: 軍 r識輩 撃

S pOt t  On∝ 脚 ar bads h i e paК nt

( 五 ) ″ Wi t h i ve years'  serv7i cc i n t he grade rrendcrcd al ‐
Ler

鷺滉f蹄 : : &: : %: 出l t t dピ

1為管, 6品 /撃
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( b)

5

possessing the educational qr-raliiications and experlence lor
direct recruitment prescribed under rule z and is eiigible for
enrolment as an advocate in the Supreme court under the
supreme court Rules, 19so as amended fro* time to time and
for registration as an Advocate-on-Record of that court under
the said rules.

1) A person shail not be erigibre for appointment by direct
recruitment-

同
 里d野: 車 r識軒 撃

S pOt t  On“ g」ar bads h t he paК nt

( 五 )  Wi t h f l vc ycars'  servi ce i n t he gradc rendcrcd a■ er
l ar basi s i n pOst s i n t hc Pay Band_3
} rade Pay=Rs. 5400/_Or equi val cnt
〕nt ; or
) e i n t he grade rendered af t er

鷺l : 思淵 職 f t t l 疑…
札品「1紹鮮」

( b)   posscssi ng t he educat i Onal  qual i f l cat i Ons and cxpcri cncc
prcscri bed i br di rect  recrui t i nent  under rul e 7.

The peri od Of  deput at i on shal l  be t hree years, whi ch may i n speci al
cl rcumst ances,  be ext ended tO f l ve years as t hc Cent ral  Government
may t hi nk f l t " .

7.

a) to a duty post in Grade l, unless he holds a Degree in
Law. of a recognized University or equivarent and"unress
he has been a member of the rndian civir Service
permanently allotted to the judiciary or of a state Judicial
se.rvice for a period of not ress than sixteen years oi h".
held a superior post in the regar department of a state for
a' period of not ress than iixteen years or a ientrat
Government servant who has had Lxperience in regat
affairs for not less than sixteen years;
jP u Oyt, post in Grade ll, unless he holds a Degree in
Law of a recognized university or equivarent and"unress
he has been a member of a state Judiciar service for aperiod of not less than thirteen years or has herd a
superior post in the legal department of a State for a

b)

( a) , ( b) , ( c) &
( d)
GSR 872
dt d 9 11 87

[ P35/
not i l l cd cOpy]
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peri od of  not  l ess t ha: l  t hi t t eerl  ycars or a Cent rai
Government  servant  vvho has had experi ence i n l egaI
af f ai rs f or nOt  l ess t han t hi rt een years or i s a qual i f i ed
l egal  pract i t i oner;

C)    tO a dut y post i n Crade l ‖ ,  unl ess he hol ds a Degree i n
Law of  a recogni zed Uni versi t y or equi val ent  and unl ess
he has been a member of  a St at e」 udi ci ai  Servi ce f or a
peri od of  not  l ess t han t en years or has hel d a superi or
pOst i n t he l egal  department  of  a St at e f or a peri od of  not
l ess t han t en years or a Cent ral  Government  seⅣant  who
has had experi en9e i n l egal  af Fai rs f or not  l ess t han t en
years or possesses a Mast er ' s Degree i n Law and has
had t eachi ng or research experi ence i n Lavr f or nct  l ess
t han ei ght  years or i s a qual i f i ed l egal  pract i t i oner of  not
l ess t han 35 years.

d)    tO a dut y post i n Grade l V,  unl ess he hol ds a Degree i n
Law of  a recogni zed Uni versi t y or equi val ent  and unl ess
he has been a member of  a St at e」 udi ci al  Sepri ce f or a
peri od of  not l ess t han seven years or has hel d a superi or

震‖」l l 闘拠: TT「兜 i t t tm: 』 : 1: t翼鰤
who has had experi ence i n l egal  af Fai rs f or not  l ess t han
seven years or possesses a Mast er ' s Degree i n Law and
has had t eachi ng or research experi ence i n Law f or nOt
l ess t han f i ve years or i s a qual i f i ed l egal  pract i t i oner of
not l ess t han 30 years.

81: 器』: i l 拠跡: 』胤服Iment  underdauses o b

Grade I : Preferabty betow 50 years
Grade ll : Preferably below 50 years
Grade lll : 50 years
Grade lV : 40 years

Note 2- The upper limit in respect of all the above posts is relaxable for
Government servants up to five years in accordance with the
instructions and order issued by the Central Govt.

Note 3- The crucial date for determining the age limit shall be the closing
date for receipt of applications from candidates in lndia (other
than in the Andaman and Nicobar lslands and Lakshadweep).

lnl ln making appointment by direct recruitment to a duty post in Grade l,
Grade ll, Grade lll or Grade lV, preference shall be given:-

i) to a person (not being a member of a State Judicial
service or a legal practitioner) with experience in regar
advice n ork if such post is in the Legal Adviser service
cadre in the Depai'tment of Legal Affairs, research work if
such post is in the Law officer Service cadre in the

Not e l ―

GSR 358( E)
dt d 10 5 08
[ P 44‐ 50/
notilied copyJ
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Dep_art-ment of Legai Aiiaii's and exoerienue of iitigauon
w-tlrk if such post is in the Government Advocate Ser-rzice
cadre of the Department of Legal Affairs. Further, in
making appointment by direct recruitment to any cuty
post in the Government Advocate Service cadre in the
Department of Legar Affairs, the candidate shourd be
eligible for enrollment as an advocate in the Supreme
court under the Supreme court Rules, 1950 as amended
from time to time and for registration as an Advocate-on-
Record of that court under the said ruies.

ii) to a person with experience in legislative drafting, if such
post is in the Legislative Department.

? Every direct recruitment to a duty post shall be in consultation with the
Commission unless such consultation is not necessary under the general
regulations in force in that behalf.

3. For the purposes of sub-rule (1):_

a) in computing the period during which a person has
held any office in the state Judiciar service or in the
Legal department of a State or under the Central
Government, there shall be included any period
during which he has herd any of the other ifoiesaio
offices or any period during which he has been a
legal practitioner;

b) in computing the period during which a person has
been a qualified legal practitioner, theie shall be
included any period during which he has hold any
office in the state Judiciar service or has herd a
superior post in the legal department of a State or
has been a Central Government servant having
experience in legal affairs.

8.
( 1) , ( i i ) &( i l i )
CSR 1608
di d 28 9 63

[ P5‐ 17/
notiticd cop-vl

PROMOT: oNS: ¨

A person sha‖ nOt  be e‖ gi bl e f or promot i on: ―

1)     tO a dut y post i n Grade l , unl ess he has hel d a dut y post
i n Grade l l  f or t he peri od Of  nOt  l ess t hanれ vO years,  Or
unl ess he has hel d dut y pOst  Grade l l  and Grade l ‖ f Or a
t ot al  peri od Of  not i ess t han si x yearsl

i i )    tO a dut y pOst i n cradet l l , unl ess he has hel d a dut y pOst

呻 総 ξ 雷 鵠 l 「 誦 : : 11°
d d nd t t Sst han ht t e ye釘 ヽ

, unl ess he has hel d a dut y post
i n Crade l V fOr a t ot al  peri Od Of  not l ess t han t hree yearsi

i V)   tO a dut y pOst  i n Gradc l v, unl ess hc has hel d One
or rnore post s speci f i ed i n t hc Thi rd schedul c and
posscsses sD(  years'  regul ar scrvi cc i n pOst  Of
Superi nt cndcnt  ( Legal )  ( PB- 2 Rs. 9300- 34, 800/―

GSR 904( E)
dt d 27: 211
1P 54- 55/



()

plus Grade Pay cf if,.s.4"8001-) failing whicli eighr
years' combineci r-egular service in the posts of
Assistant (Legal) (PB-2 Rs.9300- 34,BOO I - plus
Grade Pay of Rs.46OOl-) and Superintendent (Legal)
(PB-2 Rs.93OO-34,8OO/- plus Grade pay of
Rs.4SOO/-) out of which three years, regular sirvice
shall be in the post of Superintendent (iegau;

or

possesses seven years' regular service in the posts
of Junior central Government Advocate /Librarian(1-nAo I IDD .) Tl^ a\ann 

^A 
6^A t 1\riir.(ic-r (rif-z r\S.yJUU_5+,6uui_ plus Gracie pay oi

Rs.a6ool-):

Provided that for promotion to a duty post in
Grade-IV in the Government Advocate Servic. c.d..
in the Department of Legal Affairs, the person shall
be eligible for enrolment as an advotate in the
Supreme Court under the Supreme Court Rules,
L966, as amended from time to time, and for
registration as an Advocate-on-Record of that court
under the said rules.

Note: 1: In the case of officers who are holding
any of the posts mentioned in the Third Schedule
on regular basis on the date of commencement of
the Indian Legal Service (Amendment) Rules, 19g7,
the 

-eligibiiity service for promotion to posts in
Grade IV shall be three years'regular service in the
feeder grade.

Note: 2: Where juniors who have completed
their. _qualifying or eligibility service are being
considered for promotion, their seniors shall aiso be
considered provided they are not short of the
requisite qualifying or eligibility service by more
than half of such quarifying or Ltigibility 

""ioi"" o.
two years, whichever is less, and have successfully
completed their probation period for promotion to
the next higher grade along with theiijuniors who
have already completed such gualifyingtr eligibility
service.

Note:3 : The eligibility rist for p.o'rolit-rn to the
grade of Assistant Legal Advi,ser shali be prepared
with reference to the date of completion of tfr.
prescribed qualifying sen ice by the bfficers in the
respective grade or post.,,,
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Unless the central Goverrinient otlrenruise ciecides, promotion to
a duty post in any grade in a Depaftment shall be rnade from
amongst persons holding duty posts, or, as the case may be,
posts specified in the Third Schedule, in the Department.

Every person promoted to a duty post in any grade under this
i'ule shall be initialiy appointed to that post in an officiating
capacity.

Every promotion for a period exceeding three months shall be
by selection made on the recommendation of the Departmental
Promotion committee constituted for the purpose in accordance
with the general rules in force in that behalf.

ln computing for the purposes of this rures, the period for which
a person has hetd a duty post in any grade or, as the case may
be, a post specified in the Third Schedule,

any period for which he has held such duty post in any
grade, or, as the case may be, a post specified in the
Third Schedule, on ad-hoc basis shall be excluded;

There shall be included-

any period for which he has held a duty post in a
higher grade;
any period of his deputation for which he would
have held that duty post but for his deputation;
any period for which he has held a post which, in
the opinion of the Central Government,
corresponds to or is higher than such duty post, or
as the case may be, a post specified in the Third
Schedule.

PROBAT: ON

Every person appointed to a duty post, whether by direct
recruitment or by promotion shall be on probation for a period of
two years.

The central Government may, in the case of an! such person
extend or reduce the period of probation.

ll

At any time during the period of probation and without any
reasons, being assigned, a person appointed to a duty post on
probatiorr rltay,-
i;

i) if he is appointed thereto by direct recruitment be
discharged from service in that post;

(ii) if he is appointed thereto by promotion, be reveited to the
post held by him immediately before such promotion.

つ
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5)
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9.

2)

3)

( 3) &( 4)
GSR 1608
dt d 28 9 63
〔P5‐ 17/

notified copyl
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10.

4)    i n corl l put i ng fOr t he purpOses of  t hi s「 ul e t he peri Od fOr、 vhi ch
person i s on probat i on i n a dut y post , t here rnay be i ncl uded t he
peri od f or whi ch he has of f i ci at ed i n t hat  dut y post .

SUBSTANTI VE APPO: NTMENTS To DUTY POSTs:

Appointments of members of the service to duty posts in any grade ina substantive capacity shall be made in accordance *ith the general"rules inforce in that behalf.

11. SENIORITY:

(1) A list of members of the service shall be maintained separatelyfor Legislative Department and each of the three cadres in theDepartment of Legal Affairs as indicated in the ,First 
Schedule,

to these rules, in the order of their seniority.(2) The seniority of members of the serui". i, each Department
shall be determined in accordance with the general instructions
issued by the central Government in that beharf, from time totime.

12A.

13.

The benefit of addition to 
. 
quarifying service for the purpose ofsuperannuation pension shall be admissioie io the members of t'he 

'Service,
who are appointed to the service by direct recruitment from open market interms of rule 30 of the centrar civir services (pension) Rures, 1g22, asapplicable to them from time to time.

The∞ndi t i Ons d seMce d r認
黒l 品ょ』調i l : : tぼ圏t」I撻縫黎嫌暇著ξ l eappl i Cabl efЮ

mt i met ot i me

14.  AMENDMENT OF F! RST scHEDULE:

The centrar Government may, by order, amend the First schedurefrom time to time by way of addition oi ,ny p";i inereto as duty post oralteration of the strength of duty posts or pry o,. tiru-r"are of pay and whe,nthe First schedule is lo amended, any refeience to that Schedule in theserules, shall be construed as a reference to such schedure as so amended.

14‐ A. PowER TO RFLAx:

棚蝋翼r薦薦帯慌I t藉鮮i 辟害爾鍵
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provi si ons of  t hese rul es、 ″ i t h respect  t o any ci ass or cat egot t  Or persons or
any post s

14- B SAVi NG:

Nothi ng i n t hese rul es sha‖ af f ect  reservat i ons and ot her concessl ons
requi red t o be provi ded f or Schedul ed cast es and Schedul ed Tri bes and

∬: l 昴讐魁羅需よ: 記濡冊l t t T雷冦‰∬me odeSも Sued by

15.   l NTERPRETAT: ON:

lf any question arises relating to the interpretation of these rules, the
decision of the Central Government thereon shall te final.
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FI RST SCHEDULE
( SCC rul es 2( c) , 3( 2) , 12 and 14)
THE INDIAN LEGAL SERVI CE
( TOTAL STRENGTH: 146)

COMPOSI TI oN
ent o Af f ai rs

Indian Legal Service cadre
of Legal Advisers in the
Main Secretariat and
Branch Secretariats at
Mumbai, Kolkatta,
Chennai and Bangalore

I ndi an Lcgal  Servi cc
cadre of  Law Of f l cers i n
t he La、2 Conl l ni ssi on Of
l ndi a

Indian Legal Service cadre
of Government Advocates
in the Central Agency
Section and the Branch
Secretariats at Mumbai
and Kolkatta

Grade Desig-
nation

Perm-
anent

Temp
orary

Desig-
nation

Perm
anent

Temp
orary

Desig-
nation

Perm--

anent
Ternn-'-"'r

I Joint
Secretarlr
and Legal
Adviser

13 Ni l 」oi nt
Secret〔Ⅱy
and La、ア
Of f l cer

Ni l 1 Senior
Gover-
nment

Advocate

3 Ni l

Addi t i O―
nd Lcgal
Advl ser

19 Ni l Addi t i o―
nal  Law
Of f l cer

Ni l 2 Addi t i o―
nal

Gover―
nment

Advocat e

8' キ 1

Deput y
Legal

Advl ser

16 Ni l Deputy
Law

Offrcer

Ni l 3 Deputy
Gover-
nment

Advocate

3 Ni l

I V Assistant
Legal

Adviser

36 Ni l Assistant
Law

Offrcer

5 Ni l Assistant
Gover-
nment

Advocate

4 Ni l

The central Government has, in exercise of the powers conferred by
rule 74 of the principal rules vide its order number g1 dated 2za
September,2ooz de-merged the cadre of Government counsels in the
Service in the Department of Legal Affairs and created three different
cadres within that department consisting of the following cadres with
duty posts as under:-

PB-4,
Grade

Rs.37,4O0-67,OOO I - pius
星ay Rs。 10, 000/―

Additional Legal Adviser Grade Ⅱ PB-4,
Grade

Rs.37,400-67,OOO I - plus
Pay Rs. 8, 700/―

Deputy Legal Adviser PB-3,
Gracie

Rs.15,600-39,1OOl- pius
Pav Rs. 7. 600

PB-3,
Grade

Grade
III
Grade
ry y盤 ■ _型J

Name of the du Scale of
Joint Secretary and
Legal Adviser

Grade I

Assistant Legal Adviser



う
一υ

Law oflieer seniice eadre in the taw commission of India:-
Name of the dut Grade Scale of pay
Joint Secretary and Law Officer Grade I PB- 4,     Rs, 37, 400-

67, 000/ ‐  pl us Grade
Pay Rs. 10, 000/―

Addi t i onal  Law Of f i ccr Grade H PB- 4,     Rs. 37, 400-
67, 000/― pl us Grade
Pay Rs. 8, 700/―

Deputy Law Officer Gradc IH PB- 3,     Rs。 15, 600-
39, 100/― pl uS Grade
Pay Rs。 7, 600/―

Assistant Law Officer Grade I V PB- 3,     Rs. 15, 600-
39, 100/― pl uS Gradc
Pt t  Rs. 6, 600/―

Section and B Mumbai and Kolkatta:-
Nqme of the duty post Grade Scale of pay
Senior Government Advocate Grade I PB- 4,     Rs. 37, 400-

67, 000/― pl us Grade
Pay Rs. 10, 000/―

Additional Government Advocate Grade Ⅱ PB- 4,     Rs. 37, 400-
67, 000/― pl us Gradc
Pav Rs。 8, 700/―

Deputy Government Advocate Grade HI PB- 3,     Rs. 15, 600-
39, 100/― pl uS Grade
Pav Rs. 7, 600/―

Assistant Government Advocate Gradc I V PB- 3,     Rs. 15, 600-
39, 100/― pl uS Grade
Pav Rs. 6. 600/―

Legislative Department

Grade Desimation Permanent Temporarv Scale of Pay
I Joint Secretar5r and

Legislative Counsel
5 PB- 4,

Rs. 37, 400-
67, 000/―  pl us
Gradc    Pay
Rs. 10. 000/―

メ

Additional
Legisiative Counsel

4 Ni l

F

PB- 4,
Rs. 37, 400-
67, 000/―  pl us
Gradc     Pay
Rs. 8, 700/―

Deputy Legislative
Counsel

9 Ni l PB- 3,
Rs。 15, 600-
39, 100/―  pl us
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Assistant Legislative
Counsel

14
‐
〈

Grade
Rs, 7. 600

一‐Ｖ‐「‐‐PB- 3,
Rs. 15, 600-
39, 10o/_
Grade

Pa

Ni l

plus
Pay

Rs. 6, 600/―

離The si ngl e pOst  q「 G?vernment  Ad↓ Ocat e i n t he scal e of  Rs. 16400- 2000o i n
Cent ral  Agency sect i On Of  t he Department  Of  Lcgal  Af f ai rs st ands
月 ^_… … … _^」 _J  r__   . ■downgraded■ Om the pt t  scde of速 . 1̀ お&0お」EL: “ 5ys温幡Rs. 14300- 18300 wi t h ef f ect  f rOn■ l St  Deccmber, 2007

Legi sl at ● e Department
Superi nt endent ( Legal ) i n t he Lcgi sl at i ve Depart i nent ".

Not c: The pri nci pal  rul es were publ i shed i n t hc GЯ zct t c of  l ndi a vi de
numbcr SRO: 3084- A ( CLSR) ,  dat Cd 25. 9. 1957 and subsequent l y
arnended vl de numbcr:

( i )   GSR 1608, dat ed 28. 09. 1963;
( i i )   QSR 1416, dat ed 27. 07. 1968;
( 五i )  GSR 1423, dat ed 27. 07. 1968;

13)   8: 員 : 3: : : : i l : : 3: : : : i : ; : 3:
( vi )   GSR 1900, dat cd 21. 11. 1970;
( v五)  GSR 2, dat ed 06. 01. 1979;
( v五i )  GsR 72, dat ed 20. 01. 1979;
( i x)   GSR 658, dat cd 12. 05. 1979;
( x)   GSR 270( E) , dat ed 29. 03. 1982;
( xi )   GSR 668, dat cd 17. 09. 1983;

Cadre Strength of Indian
Justice

Grade Permanent T(
I

S
21 2

I I 31 R
28 3

I V 58 Ni l

nt Af f ai rs
Feeder post to the
Legal Adviser cadre of
the Service

Feeder post to the
Law Officer cadre of
the Service

Feeder post to the
Government Advocate
cadre of the Service

1. Superintendent
(Legal)

2. Libratian (Grade I)

Superintendent
(Legal) in Law
Commission of India

Junior Central
Government Advocate

THI RD SCHEDULE
rsee rul e 6( 3) and 81l Lf i vD

POSTSIN THE MINI STRY OF LAW AND」 USTI CE
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( xi i )  GSR l 161( E) , dat Cd 22, 10. 1986;
( xi i i )  GSR 658, dat ed 29. 06. 1987;
( xi v)  GSR 872, dat ed 28. 11. 1987;
( xv)  GSR 658, dat ed 20. 08. 1988;
( xvi )  GSR 176, dat ed 10. o8. 1988;
( xv五) GSR 228( E) , dat ed 21. 03. 2003;
( xv五 i ) GSR 751( E) , dat ed 28. 12. 2005;
( x破) GSR 358( E) , dat ed 10. 5。 2008;
( xx)  GSR 275( E) , dat ed 28. 3. 2011; and
( xxi ) GSR 904( E) , dat ed 27. 12. 2011.
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: TRY OF LAW 浮ニグ ノキ ニ
I Fニ ギ

e 25ι L Sept embθ r ,  1957・
   : = ´

=ξ ‐警「夕 ‐■i ‐

i f£ , . し  」 ==テ
:

・■ : 試 ■ 1

t he provi so
enabl i ng hi l n

0.  3084‐ A。 ( C. L. SoR。 ) 。一―I n exerci se of  t he powers conf erred by
icle 309 of the Constitution of India and of all other po*ers
t behaif, the President hereby makes the following iules:-

Short title and commencement.-(1) These rrrles may be cailed the Central
Service Rules, 1957.

) They shall come into force on the 1st day of October. 1957.

finitions.-In these rules,-

( a) ` duサ pOst ' means any post  i n t h亀
: 器

STぶ庶Fbt t el ばFt t n震麗:鍵選mp∝ary, ぽ a cat egory sⅨ

( b) “ gradeJ  means a grade of  t he Servi ce;

( C) ` qual i f l ed l egal  pract i t i oner'  means――

( 1) an advocat e of  a I Ei gh Court  rゝho has pract i sed as such f or at  l east

(t,, ,,i'#:"ff":; ll", ,,un court or Bombay or calcutta
T.fua as such for at least fi.ve years;

(d) 'Scl6dule' means a schedule to these rules; and

(e) 'service' nteaiis the Central Lergal Service consiituted under rul,e

constituteC
t o

( a) p霊器 賀習堵l et t t  t he ser宙
∝at  t he commencementぼ t hese rd“

(b) persons recruited to the Service after such eotimencement under
rule 7.

composition .of the Servioe.-(l) 'fhere shall be four grades in
vl ce.

who has prac―

３
．

一〓itution of the Cenf,ral Leeal .Serviee 
-There 

sha-ll be
be knowri as the Ce,ntrai ilegal Service consisting of_--

L」
rt t ξ

 ξ薔: : l ξ よI ″ l hξ
C11場」「凱 J t i よ

he Servi ce and of  each grade t hereof

つ

( 2414/1)
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ぬ ei とば 苛 五
3f  t t u""島 一 二 very ⅢⅢ

ヂ
OSt  ShaH

( b) at t i t t Ъ 驚: ° Fず守Pb f °
r recrり■met t  t ?

bc al 10d i ) y aIDpoi nt t t ert l

gradei  cr
t he Sert t i f e i t t  t he apsrot

undё r
tO― t hè

Provi ded t hat  ■O persGi  shal l  be appoi nt ed t o a dut y post  u_rl der cl ause ( bl
. rし r a peri od exccedi ng f our years at  a t i rt t e.

ご・c=織麟 gt t t菅篭c童 比l ∫ 彗町 1?盤e」
: Ft t l at t V: 彗量鍾 mav=:

( a) W智 鈍LC: Fl ぽ盤 : 1: 嗅艇: 滉e; rt t eS t t  hdang any post  spedned:
( b) any person who, whi l e hol di ng any such post ^?I ´ 3t y^19■ _i Pt t i ned i npnrf  ` R ∩f  f h́  S´ ´ ハń  Rrl ■ ■ 月、11■   ▼「● c ■6■ nn,

l y person 、アnc,  ■7nl l e n01di ng any such post  i i t i l 予
l l l i l f i [ : l l 「亀: 『潔 r ` : √ f  i t t l 積講

' 子

鷲l l : i l y: 写
LT I負 ; ァポ牌醤Other Ci Vi l  post  under t he Cent ral  Governmef l ^aズ

1__l as― been cont i l 」
1■ の1, 01▼ Ъ ハ1月 l h σ +hぅ + ^" On▼ ^+Lハ ′●・ ^^_ ` 、 , 、 月^_ `uousl y hOl di ng t hat  Or any ot hcr post  under t =e Cel l t i ai  Governmenイ
1, nf i l  f hO ´ ハー _On̂ o扇 on+ ^f  ` L^rハ  摯・‐1^̀untii the commeneement of these n;les.

( 2) Every persoF appoi nt ed t o t he Servi ce l J nder sub― rul e( 1) shal l  be appOi nt edi
t o one of  t he grades.

m」b監: 驚
i t t et t e: : : 鷺ёξ翼[ F3「甜l t t e壼辞i £

=ernment  may af t er t he cOご(a) in Grade r, any person who has been a member of the Indian ci,,;r
Servjce permanently_ allottefl Jo the judiciary or of a Stat" :uai";.'iservice fo'r a period of not less than sixteen years or has 

-heij-;'
superior post in the legai department qf a State' for a period 

-ofioi
less than ten years ol is- a Central Govern_ment . servant -who iiii
had experience in legal affairs for not less than sixtee,n years;

(b) in Grade II, any perscn -lvho has been a rnember of a State judiciai
service for a period of not iess than thirtee,n years or has 

-hold 
.a,

superior post in the legal departmentr of a State for a period of not.
less than seven years or is a Ceniral Government se,nrant who has
had experience in legal afiairs for not less than thirteen years;

( C) i n Grade I I I ,   any person who has becn a rnernbor. of  l  St at e j udi c, 1
servi ce f or a peri od of  not  l ess t han t en has hel d a superi Oriservice for a period of not less than ien years or.nas qeld.a_superiol
post in the iegai departmenL of a,Stgte -i9f 3 !:lig-q_oi _q"t_j:tt,l!T
ive-.irears or is a Central Government servant -who has had experien
in legal affairs for not less than ten years;

( d) i n Grade I V,   any^person who has been a member of  a st at e j udi Ci al ′
servi ce f or a peri od of  not  l ess t han t en yeads or has hel d a sup(

r塊讐出緒aし欝覇鍵露t s: f縄』電i 」‰ξ乳『■農] l 謝■1ぎざl L工F d8L石&墨
~む

群さ轟品nt~sこ I拓丘聯i 6五as“ り堅perゃnCe■ . l egal

●  l n

"eri"r 
toi noi teir than seven years- or is a qualifie{ lega1 practiti

Jt not less than 30 and not more than 45 years of age.

B. Promotions.-(1) The Central Government may promote a 
- 
men:ber of

Service frcrm a fowl-. Sirde to a frigGr grade whether in a substantiVe or

ciating capacity.
t

12; Everf such promotion shall be by selection'

9. Seniority.-(i) Members oJ the Serviee in a higher grade shali be

to those in a lower grade. '
(2) Seniority of me,rrrbers of the Service in any one grade shali be determi

,i6d"iarriiu r?itt iiil'i'"ri;a ot conunuous servile i' i dutv post in that 8rz

Provi ded t hat _t hq, eni Qri t ■ 01■ et t beFS Of _1与 _ヽ聖l yi Ct _rpPg翌聾
r f,irj "iE- t "iiii i ii"'a L-y t [; 

-"c 

". 
{, 
ttel c..v q r1m e nt rra vi1 c- {} %1" gTq

融
よ予毬冦量通: : ぢ3' t蔦込ぶ dl t t eFl 五どl de五五出こ

~Governt t LI t ■
五a l he l engt l ■ ' of  S

gral t ) st t  l l : 1」習t i pOSeS 
°f  t hi S rul ei   cont i nuous scFvi ce

( a) any servi ce i n a dut y pOSt  i n a hi gher grade;

in a duty Post in 3L
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il;) an:, scrv;cc oii Ccpu.tation lii a i,-l:i" ';'rllcl:, Iit ljtc ujll,i.iolt ci i"l;a Ucil
tral Governrrrent, is not icrver. ihan the, duty pcsi- ir-r statu-s crl' res;-
po:rsibiiity; ana

(c) any service in a post specified in the Second Sc!-redi;.le which, in -the
opinion of the Central Govemmeni, correspond.s tc or is higher than
thei duiy posi.

Provided that the Central Government may for special reasons direct such
y to ber fixed at a higher stage,

: |( 3) Any person appoi nt ed t o t he Servi ce under rul e 6 shal i  dra、v i ni t i al  pay
grade at  such st age as t he Cct t t ral ( 3overńthe time-scale cf thc appropriate

t may direret-
<,i

after the commence-
Service on probation
Service at the com-

11. Frobation.*(1) Every person recruited to the Service
nt of ihese ruies uncier niie 7 shaii bei appoinieci to the
a period of one year, and any person abpointed to the
cement thereof und-er ruie 6 may be so appointed on probation for such

iod not excee<iing cne year a's the Centrai Government may in eaclr case detef-

( 2) The Cent ral  Government  may i n t he Case of  any person ext end or reduce
peri od of  probat i on.

(3) 4 probationer shall,- be Iiabler to be discharged from the Ser..,ice at an)'
e without assigning any reasons.

12. Otber conditions of service.-The conditions of service of members of the
vice in respect of matte,rs for which no provision is made in these rules shall
-the same as are for the time being applicable to other officers of the Govern-
nt of India of corresponding status.

13. Regulstions_.-1'6" Central Government may make regulations, not
rsistent wiih these rules, _ to provide for all matters for wtricfr provision

ry Or eXpedi ent  f or t he purpose of  gi vi ng eroct  t o t hese rul es_
14.  Iコ雌erpret at i on: ―一I I  any quest i on ari ses rel at i ng tO t he  l : l 『 硼 i l   

°f i l : : 』
se rul es.  l he deci si on of  t he Ccnt ral  Government  t hereon S

Frnsr Scsrour,r

(See rules z(a),4(r), 4Q1 & ia)
Central Legal Service
(Toial sirengtii-28)

離11勢ΨI犠: Tj l 酵響ポl 期聾覆 i t t l 菫発: 椰百三理
鼻ゼ竿≡響1貴 [ぷ琴LI檸隻イ押41_黎菱蜜髪

` : ■

a∬麗喫轟i 蓋
ffi respect cf thai gr=a<ie in coluinii 5 of i[e First. Scheduie.

il. (2) -Where a person is appointed to any grade, his initial" i:ay in thai, grade
,$llall be ai the iorvcst stage of the time-seale:

Composition of gr.ade

Designation of posts

jヽ ノ

Additional Secretary & Chief
Draftsman

Joirit Secretary & Legal adviler

Joint Secretary & Draftsman

Pay or iime scale
prT

―

*Rs. z,75ol-.

fRs. z,z5o/-

Strength
of

grade

rぅ 、

Nrrmber
of posts

イ
=ヽ ″‘

Ｉ
　
　
２
　
　
Ｉ

R` 電“
ルおm[欝

l ∫ 諸認量i gVT盟°冨常Ъi Tl 猟』職鴇厨讐
Ruel s, ェ 947・

R、 3o∞おr mcmb∝ s of t he息鍛F凛お齢覧f 8常凛潔恐識需湊: 鮒霊漁i ng assi t t cg l ° t ■ t  expl
つ

TI I E GAZETTE OF i ■ l 二) i A EX■ : RAORDl NARY
イ̀什 1年 / '

( 5)

Grarie
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Cl radc I I

C) radc l I I

Gradc Iヽ″ 13

Additional Legal Aclviser

Add-itiona i I) ra fts rn-an

T)anrrft, I pool AArri.-arp eL,sLJ

Deputy Draftsman"

Assistant LegalAdviser

Assistant Draftsmsn

i1^^,,+-.ri^- D^-^-"^sguurarrurl l\gDLt Y !

Leave Reserve

Rs. rr6oo-rocL-*.
2,r@o.

Rs. irroo-5o_
I,3OO-5O__116OO.

fr^ o-^r-rs- oelj--5o--IrI5o.

3

2

3

3

7

1

)
i

1
〉
J ‐

1~

1

1

ゞ
|

1

|

」

３

　
　
２

SscoNn Scneours

Superior Posts in the Ministtty of Lcul

[See rules 6(r) and g(f)J

PART A

Additional Secretary and Chief Draftsman.

Joint Secretary.

foint Secretary and Draftsman

Additional Draftsman.

Deputy SecretarY.

Deputy Draftsman.

(Jnder Secretary.

Assistant Draftsman.

PART B

Joint Secretary and Senior Additional Driftsman.

Second Solicitor.

Assistane Soiicitor.

G

K.
[ No.

Vo K.
F. 57( 1) /56-
SUNDARAM,

pItTIflIED IN rNDIA BY rEE GENERAL MANAGER, GOwl. Or INDEI PEES!-r

;ffi-r. rr*-aNo-pususguD B:r TrrE MANAcER oF PuBrJcATroNs, DELrI, 1957

2                    3
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2. ?ar rule 2 of the Central Legal
'principal Rules'), the iollo'*'i:rg

(c,r 'd.uty post' ineans any post in 1i1g 
'lnistry

or temporary, of a category sFetifie6 1,, g5ld:'trs 4

r諸ま: l 「t u猶ユ盤
=el 暮

齢讐rredわ a.

こ6' '  l h0 6113 ｀`7' '  shal i  b[  =t l  i 」 311: t , 1■ t i ; ( l I J ( 7

' 「

r : Lξ
t t i eSЯ 5' et l 轟 11: Fsλ 」灘 _"nl

i a 、゙c。 ,  i nt o f orce on and f ron t he l st

"   l  l No. F. 34( 3) /62- Adl n l t L. Aノ
. 」

マ S. 」ETLEY,
ょ   J t . Sacy. and Le, al  AdVi Ser.

Legl sl ai ve

Of  La、v,

and 7 0f

whet her perma
the-First Sched

3: i t t違鼻ξt t cギl 慮L鼻百3=も1覇ЪF cal ` I t t a wi d

, , ■

.  f or t ht  1l gこ l l  e

4,  agai l l st  41e
f or t he ngui t
be dcel ned t o

: ■ ■■
: ■ ||■ |

( Depart l ment  of  Leg: Aだ ai rs)

Ⅳet υ  Del l ■ i ι : t e 28t h S「 Cη じbC' ・ 1963

I ` : i l ・ abズ塁撫記r [ Fi l l 離: :  
°f  t he p6wers corrred by, 1l i l 』〕1口ま淳i l ■

t t i l l l ( : : h糠=andば~al l  ot her i 聖
■ ∫ 1質e塁縫驚t X[亀∫L壼: r t露窪J 乳義l ξ

t∬
i s姦提J τ ざ電五こn百~I i ざ

cent rJ  LegJ
vi Cc Ful es,  1957,  namel yI―
1。 Si t ol , t  t i t l c。 一 These rul さ s l nay be cal l ed i e Cel ■ t ral  Legal  Servi ce ( SecOnd

′|: 1111

dl ■ l ent ) Rul es, 1963_

“2. Dげ戒t i “ S. ‐ I n t hese ■ l es, 一

( α ) ` COmmi ssi on' means t he t面 品 Puピ Ser宙ce Commi SSi On:

( b) ` Department ' means t he Departmeri ) f  Legal  A∬ai FS Or t he

Departnient in the l'dinistry of Larv;

(d) 'grade' lrleans a grade of the Serv.ei

(e) 'qualifieci legai practitioner' rnu*il

(i) in relation tc appoinirn-ent to duty

.e"..iii*ent, an aa"o"ate or a ple?d'er lJo.hap
ten years or an 

"itl.""v 
;f th. Yf*n 6trt of

piiclisea as such for at least eisht yltrsi

.rlrr ! i' - -- L L^ rlrrfw nosi in Grade j.V Dy

lTirk:Tj##rqr?i4i;}:ii&E[;'t,fi ,t*,'Eff 
f;*q""i

(/) 'Schedule' means a Schedule to 151e rules:- and

三ニタァi LSubィu与ぼ∫ ~r・ ‐ ~漏
sヽl ・al l  be OⅢ I

as s‐ o re- 1■ urnbereal し i ・e f c

( g) ` Servi ce'  nl eans t he Cent ral  i Legal  S' Vi Ce_c9nSt i t ut ed under rul e 3「.     ■  _  _. 1 . . _,   イ■ ｀ ● 1, と【  ν`′ ~― …~~~――
ar Ll es t t al l  t t  rcュumt t red as sub― rul e( 1) t l

3. Rul e 3 of  t he pnnci p

nal l ・ y: 11。

n, i : t t t i 1 0f __

rul e」
' 3菫

I I』F3Ri 」
aき、管 d t °  t he Si Vi Ce at t he cOmm〕 1l Cel nent

undl l l i m: TT, 「 』f f rt t t ed t °  t he prt i ce af t er ′～、夕=Fh  cOmmenCe

i nse麗な, ] i サ1[ ι l テTl e ( 1) aξ
 so rel ■ 6轟bel l '  t he f n16wi ng sub―

rul 「

 S, 1

´ 〔「I ‐ で二 ( : ｀ アF■
i  f 1  131し
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電r宙魂n宙し挽
C筆
蕪馨琴c轟

0面……よ=_蓄盤戯獄轟ポ
〕
部悪‐響亀撹灘n智謀轟二

=響
群f yd基‐

電懇1驚[ i 豪『賞鍵
総 I」鯖轟 鶴ど智

盤 鞘 寧 二錯 糧ゞ犠宙士
警彗轟諸f t t F鶏∫: T鰺乙瞥帯ギλt t r鍔鶴

| ハF ` =^ _1,   `   _ 1‐革 :
■ 1, ■ , ■ ■ |: =■1轟彗繋∫ど亀」t _朧発鳳ギ亀」鷺‐鑑諾霙踊

( 2,  I i Lcュ .ヽ  . l , ル 77 1、 ^ .

やデЧ平l ered
車 l eS t t i al l  be

藁襲貿写轟毅%f T:
ンl i Ⅲ3■ 緋曙
撃宰雪曇纂暑
崎晩

嘔́

1五 GradO r

p proⅢI。ュギ・
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=Vi … ――         ・ノ 星選『l £rF: 事摯. : l i :( d) 1, _2_dut y. 10EI J l ` 凛焦▼しl Tt t f  t t l i税」」1こ」Lξ l : 事 i ギ : ム」11事l 菫淋 、r聾1漫まI断 : 董
ふ葺i S鼻: 準y轟繁毬事

=辱
難 卦毯曇r普夏: 墾

l 霊藁政遺菌警
=ご

互i 舞率覆重選譜ご曹́q」轟食蔓l egaf  pract t tOn―
vears of  age.

載 s轟∫Ъ盤ア糧t轟議
亀l u塁 : 1裏I i l l i 静Fl 。1111i 轟

蟹n801St t i t at t gl t t s: £議
t hat  behal f .

( 3) FoF t he purpOSeS bf  Si b´
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: 」五l i 雪
` : 甘

l eS may be cal l ed t he Cent i al
111They shal l  COme i t t tO f orce On t hO dat e of  t hei r publ i cat i on i n t he Of i Ci al

予 摯
e Cef缶

」 瞥
gal き

Iた λ re鋳 "5L一

木: : _轟 ' ぶ
l 亨甫∬「・m yeギ≒施ev√ords` ` S破 t een year」 '  shal l

to artit e 309
him i t};,at

to amend'the

Legal Service (Second ■、mend―

ξ : ｀

′
be subst i t ut ed:

i ヽ
f瞥 詭 鵠 3轟温 翫

W° 螂 S rseven yeaFI "_t he WOrdS“ t ht t e9n i yearゞ "

甲 箇 s醗 繊
r t he words“ nVe years", ぬ e mi ds t t el  yearず ' 土 al l

O hst t F瓦。喘鳥 he wol ds“ t hree rarゞ ' , 機 WOrds“ Seven yearゞ '

ed:  ・: ‐ r

( b' i n Ful e 8, f or sub― rul e( 2) , t he“ uoWi n多 ‐ . rul e shal l  bC・‐ dbSt i t ut ed,

y: 一―

∫駆まT『Ft _践認犠城聾凝: 選l T黎 , f t t f“2) U」∝S, 瞥 Cent r彗

証   ≫ぎVi ボ玉=赫

摯ay bO promot ed t o dut y pO■ S i n Crade

‐  [ No. F. 誕 ( 1) /64- Aф 韓: I ( Iゴ )ゝ 。 1

1            ド. BAЧ 刷馴鶴」Lンy
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て贅季 |。 ま・ "1 ■|' I I T重逮. こ111' I : 島31

■ 1● 1

き1'

■ 1■ じLc Ct t z Of♂露di c

貪
一雛

EXTRAORDINARY
耳R I I _嗽響s 3-、瞬゛鳴 ( 1)

Pt t  I I…暑∝曇くは 卜■ 〕ub‐ set et i On o)

町1鵞暉π ξ コ¬晨薦

PUBLI SHED BY AUTHoRI TY

f o  157]
NO. ■ 57]

ゼ偽誡′ 赫 , T武 2Z1968μ I望0. 5, 1890
NEW DELHI , SATURDAY91ULY 273=メ 58′ SRAVANA s, ■ 89e

{s qF? + &'sqEad€q"r * ffi t ffi fu rq srerr d+e+ i; eq ii <sr ql- G' i

separate paeiag o 
*""1grHrf*;fr,:11"r: 

tbat it mav be nred

MINI STRY OF LAW
( Depament  Of  Le妻 l  rai rs)

NOTI FI CATION
Neω  Deι LC,  t Lo 12t L S、こν  1968

G. S. R。  1423. ――I n exerci se of  t he pOLvers conf erred by t he provi so t o art i cl e 309 01
t he Const i t ut i on of  l ndi a,  and of  a1l  ot her pou℃ rs enabl i ng hi m i n t hat  behal f ,
t he Presi dent  hereby makes t he f ol l owi ng rul es f urt her t o amend t he Cent ral  Legal
Servi ce Rul es,  1957,  namel y: ― ―

1・ ( 1)「rhese rul es may be cal l ed t he Cent ral  Legal  Servi ce ( Fi rst  AFnendment )
Rul es,  1968.

( 2) They shal l  come
Gazet t e.

into force on the date of their prthlieation in the O#iciai

2. In ru-le I of the Central Legal Service Ru1es, 195?. for sub-tule (5), the follorv-
ing sut-i-..lie shaii be subs^r,iii-l'r,eti, uaineiy:-

"(S) In computing for.the purposes of this -rrle the period for rvhieh a
person has held a duty post in any grade or' as the case may be, a
post specified in the Third Schedule,-

(i) any period for which he has held such duty_-pqst !g"ar1y-grade, or._as' ibe case may bo- a post specified in the Third Schedule, on acl h,oc' basis slrall be excluded;

(+qt)





l l . I I E CA2ETTE Ol  i l ■ i bI A EX・TRAORDTヽ ARI

( 11) t here shal l  be hcl udea二
( a) any peri ( χ l  f ( ) r 、vhi ch he has hal d a dut y post  i n a hi gher

・ ) 五n3∬盟誅硫s, ∫ 甜l 電亀f‰vhCh he wOut t  have t t l d

9. quE,

出ot  du, 1

?鍋欝 拙 : 鐵£職 職
°                      鮮 財 賦 ョ回RI sI壺薄■口v,  J t  secyl

〔No. F. 34( 1) /68‐ な h. 1( LA) l l

―l 111: 1: l l i l ‐
          l Fョ Fl , 1 「ヨFl , 1 『111:

(  ` 時            諭 )

―赫

、、
。

マ ^■

424プ 照 、ミ 希 獅Ⅲ 3鈴 お 嗽 苧 繭 町

r #*,H;;
ミ謂楔富: 下

だ編赫轟~ご■ ド
10( 1) ' 師町 愉 漏 ( 町 赫 ) Ⅲ 1968式w嗜 :

( 2)キ マ
「

平我マ 計哺 ―・ 市お 裁xl 。 さ哺

3話   霜 ξ57お l Ⅲ庫8■ 謝噺可( 5)お 輛 R「
―

“ ( 5)爾 袖 き、輸 輔

「 "甲
哺 諭軸 機、輸赫 師 可角で寺m 三ぎ轟 て可L… ギゞ壻ロ辞断 赫 ご可覆 照 田

( i ) 蒻 赫 弼 繭 w 双 π 針命 令蒻 爺
; ゛資 や ヽ赫

( i i ) 師新瀬ヨこ輌雨希面 裁_赫
( 下) 養 薇 辞 由 飾命 き田 u哺 合論

マ: くЧ hさ ;  '

て蒻 覇置

寧 : ミ. 潔職

要責 て

書 熊 亀 12誓 , 1畦 8・

質 赫 ; 永

■ 1ヽ ` I I  : 一

回 哺 喘 m尚 希 養 サ弼 崚 , 時ド肴` 暮
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Rul es, 1969.

Gat t epey Shal l

121o THE CAZETTE OF INDl AI  MAY 3, 1969/vAI SAKHA 13 1891 きヽ T

i{INISTRY CP i,AIg
(Department of Legal Affairs)
Neu Delhi. Llrc l-tttt Apnl 196g

G.S.R. 1050--In exercise of the po\^/er.s conferred by
o_f thg Ccnstitution a_nd o! ai} othei powers 

".rnbi.rng 
hi*donr hereby makes tne rblloivin-f-rutes further to amend

Ru-tes. 195?, nameiy:
1. (1) these rules may be caued ilre centrai Legal service (Amendrner,ri

come into force on the date of their pubiication ii-r ttre

z rn rule 7 of the centrar Legar Servile Rules, 1g57, after.sub-rure (I),follov"'ing sub-rule shall be insertEd, 
"r*utv,_*'-"'“( l A) I nl 肥管i 器留&: 篭電留: 結 f i ざ錯d舅彗i 翼麗l en: : 品計誕ま

ppoi ntm〔型 by J i t t f l J I鷲♯モmt t t  t。 1申l y post
( i ) oo 

rl,ffgg:^_!1lJ**i"g_.?, i:Tbe1 of et State.,ruficiai Serviee orl 電1l  Pract i t nOnt t J  t t i t ĥ 込I t t t嘉ξ延冒F盤: 昭at t f響■[酬eふ擢電♂宙Ce w° rk珊
( i i ) t o a person"i t h et t eri 盟 鍵P l egi Sl a, ve drt t i ng, r such pOstぉl hO T´ 01。10+1、 ァO Tt he Legi sl at i ve Dさpムf i mLl j

No[ F. 34( 2) /684碗 . I ( LA選
Ro S. GAL

機f計 l ql qЧ

( 負責 下ゴ 負w可 )

質 讚 、5恭 , 1969
T[[o 6T

alt vff't{Frf,
着街 さTh, 19
き, 裁 : 一

F。 1951■ ―ず飩田 お町も羨 300お Чぐぃは1ぐ 耳輛
詩オ可捕 薇トッrq蒻 爺ゴ 可輔可司哺 翠 理 喘 , い |

い 乗赫 ざn睛 赫 お腋 、q寧ぐ
―

m颯
1, ( 1)き f習可,

( 2)き f Π 可′

睡 T t t T(ぎ哺m) ' 爾 , 1969式 W劇ゃ・ 1

マ Ч Чq肴 瑠 苛 9TI顧 諭 面 積 裁 甲 載 :

2ミ命 崚 油 h, 1 g * iauv 7 Q', gqfrqq, ( r ) t qrflT
sqftq{r ffo' enf,Td f+-qr qrqIrr,

( 1)肴哺 1, 母喩 2, オ曖 3事
市貧 計羽備劇‖ , 一

( |)乗 む「q=f綸「不ゴ 負Ⅷ [希 鋪 キuCrl t嗜 : Ч 可 鷺 町

′ 可絆 烈・躊 裁 ぃ て可 可
~i 4下

可可可ざ) 師 Ч: 、・ : 力k
( ||)爺 [ぐ計照負計T命 缶・l F「 さ`希告爾命

令 断 Ч l 、 ` I : |

4計 き苧幸耳雫「R3計 軍命 は1。 , 召薫

帯 平 駆 |ィ 負 缶 3可彊 町

TIXrr{ lgt qra qf,ffi

覇  。 W。

靭掛響轟

q,Qq,., qrc6 v.ffi'k t

1 (缶 。研 。
Iro s,t(z) I
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^

`
'.5. Wing\. Calcutta

針
t pt h釘 受轟編

mt in flre C.S

Educat i Onal

fnr r{iro^t

cruits

Desirable :

Should have
2 years experience

of working
in a techni-
cal or I
Scientific
Library.

Pe」Od Of
probat i on,

any

Method of rectt.
s'hether by di-
rect. rectt. or
L., --^- ^+i^-^ ^-u j/ Pi uiiiulruii iii
by ieputation/
trrnsfer k rrer-
centage of the
t,acancies to be
fiiled by various
rnethoCs

fn case of
rectt. by promo-
tion/deputation/
+.^----l-^- ^-^ r-^ii aii5 i €r : B1 alt '.:r
frnm ri,hich nrn-
rn ni inn /ri ent rf r-
tion/ transfer to
be made

I f  a l DPC.
cxi si s,  、vhat
l s l t s cOm―

l J し 1`● ■013

Ci rcumst an―
ces i n wi l i ch
UPSC i s
tO しc cOn―
sul t cd   i n
maki ng
rect t

ｊ^

Not Applicable Two years l rect  recrul t― Not
ment

Appiicable Not Appli- Not Appli-
cable cable

.O D---^-.:-l -
I o I)JtellLaQt ,

rrs (r) Shoui<i have
a Degree of a

recogni5ed ga1-

versity.
(z) Should have

a Diploms
in Librarc
Science fro6.

X艦計″ Iが‐
,

[ No。 18/16/67- Est t . ]

J . P.  VAI SH, Under Secy.

 `     r」 INI STRY OF LAW
( Department  of  Legal  At t ai rs)
Ⅳcυ  Del れを,  t he 7t h J じ ιυ 1969

GoS. 邸 . 1981. ―一I n exerci se of  t he powers conf erred Ъy t he provi so t o Art i cl e 309
0f  t he. Const i t ut i on of  l ndi a and of  al l  ot her pOwers enabl i ng hi l n i n t hat  behal f ,

蠍 驚 協 嗅 F錯欝 電 湘 }鸞
f硼 ° 宙

・
g t t S f ut t her t o amend t he Cet t rt t  Leg誠

1. ( 1) l rhcse rul cs may bo cal l od t hc Cent ral  Lcgal  Ser▼ i cc ( SocOnd 船LInend―
ment )  Runes,  1969.

(ii) They shall come into Jorce on
Gazette.

t he dat e of  t hei r D■ l bl i cat i on i n t he C) mCi al

2. After rrle 14 of the Central Legal Service RuJes, 195?, the following rule
shall be inserted, namely:

"14-A. Potoey to relar:-Where the Central Gol'ernrnent is of, the -opinionthat if is necessary or expedient so to do, it may, by ordeL for
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2674   TI I E CAZEπ E O「 INDIA: AUCt ' ST 23, 1969ノЪ HADRA l , 1891

獣1: SL讐 I臓 : er l t t 18i 亀まL謂 ]夏 119' 」「f t t i l Sl ・
t a. o■ wi l . t hむ u

_  _ __l L∬ ?弩ゴ雪 . て力f号, 1;ifii'H;:;i;"";;';';i;;;'- ai 
"e"' 

i or pei-sons cr anv posts 

"'

「
oヽ. F. 34( 2) /69- Adn■ . I

RS: G縫 , 時 :

簾
…( 偽橘 ゛ゴ

' ロ
ロ)

鷲 昧 含′ 7響 ′ 1969

棗ご品 聰   鴛 ポ黒翼顧覇凶
袖 ,  1957葺 爺 ξ 聯 町 軍哺 お 欧 ′

…

爾 民 研 可 缶町 缶 偽 可 負爾 蒻 t

t ; 罰蔵一
1・ ( 1) ● 師 暉お命 師 T t t π ( 閥 口 面 田 ) ' 四 ′ 1969式 可 囃や‖ ;

( l i ) キ 憫鋼円 マЧЧ■ ミ黙 Xゃ l 鶴・ 希 訳 資 載 Hl o i 討 :

2. 辞和r負缶 やイ 絲嘔, 1957お い町 14お Чt ● : 覆 fキ可財たこ鎌町 ッ哺:

琴甲礫疇 1ヽ■T可 l 、・11フ 縮 : ~~

“ 14-薔 : 負缶 モ市てギ ■ ■ rt―贅 行 亀胃計可ぐい Rt t  w突 竜 缶 ミTI

下ミ可爾 厳 石 裁 t可ホ 油 t tぜて 蒻 弔
「

ゴ き 爺 詳g可 缶 い 理 f

中 斎ヨお 漸 榊 常Ч。■ヽそ新誨百Tご 謝嗜d“ I声 ha看
緊 fお 項 負爺 q含 希球 ミ弱 豫げ 奪毅輔 青き負燎 栽負

釈  赫 :

[uo mro s4(2)/oo-r+ro r (fr"mo)

il'T{o {€o 1Ir, Vftq
＆
・∝
一ぬ
理

sTRY OF SHI PPINGム ND TRANSPORT
( Trasport  Wi ng)
^1■ 1 ` L^ ' ■ ′ ム パ●1‐ ■, 。子 10A0

GoS. P. 。 1983. 二I n conf erred
Act ,  1963

by cl ause
( 38 of

Trust ee,
16: 3) , i t i : b8: : ‖

Trusteds of the Port
出轟驚11° 1£轟the Major Port

removes Shrl  H.
of  Kandl a.

f rona t he BOa

[ No。 2- PG( 56)

KL L. GUPTA, Under‐

lhaya, a

泳
一　
　
Ｑ

・



賀 翌
GAZETT二 OF堅 : NOⅦMB, R t t  1970/瞼 TЩ OF INDIA: NOVEMBER 21, 1970/KARTК ハ. 30, 18924p01

楡 下雨 r・T階 希 RTヽ 宵く 可綸 ミ 命 て薫 → セ 葺 告
・

可 7

f'rgflt:r rrrraq't: <q +rrrtr[u fWq qkle,rlor] t
霜隣 こ 蒻■オ 可崎 甲 : マ : 可 ■4市 計

"ヽ “

総 可T研綸 さ l

缶 I I辞  告 綺0,  “Xt t h告 ざ '  下T π , i 訳 刊オ き可l T裁
青 ar可「瞑 可 令 雪はR嘔 ミ, a障可 貢講 でR弔博 漏 下 栽 ミ゙

t゛ ¶aπ「 T希 百Tで マT命 命 資語 =RTさ
―可Tミ 可ミ 7T・I I甫

捕 可さ|"

[domrosa(r)i os-snt" t (la" EiI")]

({o dlo futqr, a-at u",+a t

(Deparl;merrt of Legal A{fairs)

Del , t t , t he 24t h OctOb● 71970
l;he powers conferted b)' clau$e (l) of articlr: 309of

計樹I amt t el h」
h‰ぷ騨i l I : ∬でFt t t }、 L: ぼ

lNo. r. 340)/
N. D. SIN}IA,

ｈ

ｔｈ

fq*;-
lefc rr{ fqxrq

November, I lating to the execution of ali agreemeni.'' s111)111

an ScholarshiP , namely:-

l e t o t he sai d for the entry jn column (:J) agai,) ii
the following shaII be substitr-ited, namely:-

Director, Ed Depari nnent ,  I I i n、 achal  PradeSh` '

tNo. F. 1?( 5) /63‐ J 〕

A. DAS GUPTA,
Addi t i onal  Legal ′ dヽvi sCt .

(fqfq rrd

q{ f<rn'|, 24 qqa{,

下|。「 1.  1901. 一 - 7' T″ rTお 爾1ヽ31299 sae ( 1) ani x<u ,rfl+lrri

靱鶯 ζ く, て下Fqt t  Чてrミ氏T「くT̀ ′ R卜

' ■

マ瞬R " + q'dr{'srfr E,<rrJ ;";

twqru ii r{ftr {'(:6'r< ?, fq[tl;iafqq (l o6'Iof]Io 。1762′ てI T。  23 17「 Tτ
,

賀臓Ц可可「賛階属Tt t RIこ ぎ喩町■ ¬R計 竜′

ig{d rftrtfitr ri +rg{<} t "l(rns( ci,u" il flqi (z) ant *kFz

i e+rq q( flqrqfiriiar cl+fiz ta] :{ro, d'Itl:--
faiqt.fi, finarr ftqm, ICTrlv qtvl"

[no wr 17

講ヽ鳳鸞 り、轟l 翼1富鼻職|辞鷲TⅧ辮摯1｀あ・黒ずマ旱器椰鳳 留
“ ( 2)奇たI I Iぉ 諏奇噴7蒻Πごマ奢椰マ計On Ч群 ぉぼR「I V■ πゝ 摯鳥 1蒻蒙 希哺希 ごRr wo wm「

l°
翠押 雷乳乳予ご臨 寧裏|

輔慮6f鷲も  灘器ぎ黒I ∫

T{Fil 
s. sqil filFfr :h lrqq o * er<q fHfs.il frqq f{Fnftrd fsq.r

rrr( f,qfu rtrtqsil) l

)

r) ‖ I響ギi ギ畔 拙 龍rn瞥守ざ拙
∫l i 難ぽt£驚l i 暮桑輔l Iム
&電撮rt t i t t l i 為雰二五11ま

i t  i s

. ド轟薇Lま:

1970

: ( 。 ( l π 。

ギT黛肥0呉尋ぷ覇19ぉ |導織漱轟熱喩' 論3鮒
薫ll _ ′ 1ヽ 外 r_, _ ヘ ヘ

t轟 1輸
薔 綸 マ 街階

・
轟r満 ∬ ) ｀為

|

櫛1鼈灘 on a
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i lVherhcr ag: ancl Perioci Methorl of recrtitrrrent Iir case.ct r::::.'i:,:,nt 
:I:i"'fj"::[;;:;";, unio,, I'ui,ri. sct;icc|"haher agC and renoα  MI蒸見j l i 思寛」`護話滉i l 百 : : l out at i On/  COmmi t t ec exi SI S What  i s i t S Uni 。 1l  Pじしl i C  SCr、 l cc

i  cduct t i “ J  quJ ■ of  pro― Wl                               ccm, 、 1l si o, 11: o卜 e cOr

1  6cat i ors  pFesCri ―   bat i On_ Crui t nl ent  or by pro‐  t ransf er,   grades  f r011,  ( : 。 i ' l l ) ● 1ヽ11● ぃ
sul l CC i n nl aヽ 11l g i c‐ cl  ul t ‐.                    ‐         ‐   ――t ‐   ■^― ¨   . =′ hi ´  ヽnrnmnt i onノ deDut a―

' 
;::;;. di;; ; ir anv l':'l'i-:::' 

o'o'- rvhich promotion/depura-

quiificd cruits .yill apOlv tation/transfer.a\ tionltransfer to be made' ment-

j

,., ;;;;;;t 
'uin""u* 

ofpro- percentase of thE

i t - -- vacanclesto befilled
! n:otees ----L^i-| 

口' V~́         by Wadous mCth“ S.  
＼          __        ______一

―

‐――:          ___二 ___-                   12 ●       13: 一      ~~~              ヒ  ・́

―――- 1   二_   9      1°       ｀ 11

_   一         丁  . ==「 I l  l l i 高|____「丁罵戸By drect =瓦百t頑 Nd ap画、   3CⅧI胤 c。晨翼 : 距 理驚i l : I C轟∬Ⅳ雪―――一一 : NOt  appl kabk  TW〈
i '"u" 

rnent' 
\ (F;.";;ri;"ring confirmation

dvocalc n 
\ 

'(i) 
Joint secretary and

Adi'ocat{ \_ t" j:1:, r r..:^^- r-^,.^-o
196l) tvh{ \ 

i;gai aoviser i'ruiiarE'E

. ,u.i foi \ ol General Administra-

vears rnent' 
\ (F;;;J;ine;oonrrotionl consulted while nraking

dΥ
TT[ _. 1 ヽ  

｀
6) J dnt  s∝

“
t aw and drcct  recrdtmem.

+i^^ in thp f'tanartr,cnt

鶯■      卜懇藁_1_1977.   I

l 愛11. 選 ヾ f  レgJ  Af Fai 、一

oi l*cai
品 Iゝ omi 品面、pcr: encc l
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L)eeree tn tau and has had teachlng or t'eseitrcn ex-

;.r-i;;".'in law for not less than eighl vears or is

! qualilied legal p:'rctitioner crf trot iesr ili''t; 15

y€ars and not more than 45 years oi a8,c 
'

(d) to a duty post in Grade.I\/,- unless .he has been a
'-' -rn"*U..'of 

i Strt" Judicial Ser-vice tor a period .of
not tess than seven years or has held a sttperic'i

pott in-tt,. legat depirtment of a Sta'te for a pcric'tl

uf not lcss than sevell ycar-S oi t:, l: . Cln'rral (rc-!

cinment servant g'ho has had experience in ler:l

:rffairs for irot !ess. then seven ]'aLrs or possesse

'r^-.^-'- n^^---:- 1..r. and hrc hrrl terchino nr
ivi a5tcl ) vlEr L!
search exper-ience in law for not less -than five yer,,

or is a qualified legal practitioner of ttot less thar

30 years and not molt than 45 years of age "

G. C. SHARDA. D1'. 5..-,

ra rizraq

T€fsrdr, z fz-rrai, rgzs

{ficqirofu"r--rrgqfk,(ksm*o1=i"30e+{(<6ar1rr<f,srfr6{]+rsqi'Iq'+^{6?ct'r(1€{6rq-4(52-arrers)'<a

「― , 1969刊 研臨 I ● I t t  g, Iて 耳di 。・ 戸 論 爾 下 薇 ■■6■ 1丁 ( 金 ) 兼 F( a)｀ ラ● Ta t t  Ч話 看 7可希 議 缶I缶

下3希 腋 三ξ 下
` RI

澪そo負石 蒻含 竜' ギ
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u1q-* * ;6rfi 5 t t; fi6' ii Fefakrzqrn I 11
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T t t T
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2 可Tl さ■ : 勁 告Ч耳きò ■

3 ■a TI・ T・耳T, 柿 て可 デR
鷺7叩 ■醤 l
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ミ
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3. 3-tr fffil
*-- l
H'i1 q i{}.licllqd

q 7 + sqfa-{c ii, qq-6 (o) +
I I T, 和■

` ` 軍 命 7隣 き , R rS鷲 希 蓼 . ‐ T新豪 愉
鋼 ● H: “ I言   1

「ご。 q。 1202 .r+n. r (fro+;r" )l

( 2) ' く : 、Чaれ , 1判
“

看 蔽 令 甲 ざ
zη 彙雨 I願雷南 漏  (〒 l M機・  象 甲録7) R■ ■

き,

燎 uC(

計 喘R
百  

…
f{tr6 {c-ir i? arqie +1 arfr'q a, rna ftq *

珂偽下 哺「 で 討 ) "寝 象 希5お
…

1

lqo r tore/rsi ze-Tr"ril"A. ([{I)]
*'o gdo ffi, raq qk{

Y OF. HOME A]TFAIRS

of Persomel and Adminiskative Reforms)

Dcl hi ,  t hc 4t h J ant l ary,  1979

G. S. R 7 摯C“ |。 Pf _ぬe"yo, cPn■ I I Cd by sub,
sect i on ( 1)。 f
( ` 1 01 1951) , 群

°Ъ乱ぶi t t ot t ni l よ l ぢIはFC減鑑t艦
t i on 3 of  t l l c Al i  Fndi a Scrvi ccs

wi t h t hc

s + Bqftq-q' (a) *, F+q-q s+ + vrfiqq- (:) *
t, 3it( flaq"q' ss * gqfT{q (s) }, "{€.r +Tqmfa
yrd + ern{ (r<, "te1 +-r"rrqia * .firrr (;ri irn t

乳轟l hL蹴詭∫°鷹r矧 ' 出需ζ轟

. *" ff" {Ril, wcfq<

NfII\ASTRY OF LAll.', JUSTICE ct CONtrAI{}.AFf AfRS

(Departnrent of Legal Affairs)

New Delhi, rhe 18th December, l97g

_9:SR. 72.-ln-exercise of the-porvers _conferred by tie
proviso io arircie 309 of the Consriturion, the plesicient hereby
makes the -foiloylqC rules furrher to arnend the Central I-elii
Servjce Rules, 1957, namely :-

-1.. 
(l) These rules may be calied the CeDtraI I-egal Servicef'fhir.l Ah--i'.a-rl p,,t-l- rororr..ur.uurvrrr/ t\urs, r /, o.

^\2) !h9v ,!{f ."gll inro force on rhe date of rheir publi-
cation in the Official Gazette.

, I- -'!la 1 af +L- n^-.-t t ---r 6_. ^u ^uru . ur ure L-€nii-ai ijgai Servrce Rulcs, i967(hereinafter referred. to.€s the-s*d rutes;, to.-;i;i& -(;i,
tbc following clausc shall be stlbstituted na6ely :_

"(e) 'Qualified Iegai practirioner, means 
-(i) r-1 relation to appointment to a duty post in GradelI- hy.direct recruitment, a_n advocite or a pleader

wbo has practised as srrch for at 
-least - tii;i.;years, or an attorn-ey of the High Court of Bom_bav or Calcutta wh6,has piaitiGa ,, ,u"l-fo, xtealt cleverl years or has piactised-r. srtt ati"_.uand an advocate for a total [.i"a- "f il'-i;;;

eleven years;

(ii) in relation to appointmenr lo a duty po51 in GradeIii by direct reiruitment, .an-advEite or a pteaairwbo has practised- a-s such foi ,i-rcrst ten years,or an auorney- of the High Courr of noiiUi"-ti
Calcurra who 

- 
has p.r"iis-"?' 

"-.";.;^ f;."-r;"i.;i
eight 

-years or. has 
'practised ," ;;;h- attorney andan advocate for a total period of-at leaii-erghi

. ycars;

(iii) in relation to appointment to a duty post in GradcIII by direct recruitment,. a1 aa"odte o. * pt"ua.iwho has pract.ised- as such to. 
"t 

i."it seven years,or an attornev of the High Court of nomti" .J
Calcurta who- rras pracrised as such ^ f#';fidi .

fivc years. or .ha-s pracliseri ,i 
";h "t-6;y';;d'.for a total pericd of at least fir" V.r15;,:----,

,.?. lI-.i}*E !I),o[.tlr" rute.7_ of the sar.<I rules, in ctause(vr, ruE rolowrng snail be added er_ the enC, namely:_
"or is a qualified legal practitioner of Yot more than48 I'ears of age .
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避
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ial Gazette.
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…

318お
軍Rき び鴨 H可 命弔 漏  爾口倉T

lhe notice aforesaid ii rved on the member of the service)lshal i  be subsEt uお d.
!

lNo. I 1018/I3l78-ArS(ur)I

K. L. NEGI, Under Secy,

qqqt, tgzg式 偽計

![o i[-[o fro Zl.

, 3, t rLぽ讀ut t f l

酬T̀ 譜漢灘L

｀くヽ い 。1｀ :  ヨく0 赫  可

( uく鯛 ) ― ,  1969辞 象
赫  綸 き, ■ 嘲澪: ――

1・ ( 1)ヨ 針爾 w"i H
豪薇洒 f可れ日, 1979ミ l

(z) i trera ii His-{ +t

2. dq qi-{r }+r irrftr (

ま甫 蒻お 、■■ : ヽ ヾ
“

針針甲「 可
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"76. ofrTrr {qrrqt* t vq-trr pr fr
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お お 油 捕 T( cくゃ4)

希 肩 Ta餞 :

孵衡器79沐
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~槻
」詮‖
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赫 哺 お こでき
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ITlo 5,Io fr" Z 3

…

燕 ヨ哺 T漏qkfrfi, rgsl q'1 qr<t 3 sfr (t) am srfi {rMi
可 輛 薇 夢L。・qこ 面 希 き 平田 ォ 1峙 ぉ

) F+m, rsos

き甲穴 : 一

( r) rce' +i ss rqq q{ s( q-< c て 取 毅命 爺
( 赫

d wfi sqr&d qf +1 ara-a

75-6 fu F*'rr vrEn,

( 2)計勲 阿 ( 1)き , 命7、強希
●■: “ , Wh哺 お π「― 甲
命躊 t

計
―

村

。■S" 刊  ■やく

赫 競 可 |

１

１

３

霧黒窯 講聰 静
1( 1)ヨ 爾 可 櫛 ぃ : ‖ 蕪

期鳴■ 衆 縮 ) 輌面 負_1979ミ |

ミト■T ( "「T― 1鴬轟謂革Vξ ぶ: 菅∬黒
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仰 賭 轟 縦顎 )

蒙魚計 , 17雪れ 1979

檬o警 奮o屁6_畷 哺 凛 : て キ 織 輌 帯 姉 義 309
Чt ' 9や =藤

「
 スくo ヨ手姜F訂 可 勲  弔、計 3q 希高a■  , f汁 赫

; issz t ak difrE-{'TG + ffi frqfr-fu.-d i{qq a-flr
Ⅲ ト ー

1・ ( 1)爾 降面 可 ロマ 希哺■ 釉禽 請 r( ¶ 寺赫 爾 )

b19' 9t  t

|( 2) ' ‐ qTキ 荘町 輸請 て哺g"ざ
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二∴鮮L(薫L∫ 鞣 紺`_12キ
噛
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乖 師 は Th可 キ 椰お 可 お tヽ 爾き む 積 ■
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蒻 面 喘 爾 講 詢 命
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1972お 諭 30お 智■劇R誓貞 =: ¶
: ( ■ 綸命 ぜ g: u

い け Ч裔 責: ' '
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- 4mentOf  LgaI  Af贄 缶リ

Ncw Dd壼, 醸 17t h Ap壼 , 1979

10m£ 8L盤撲寵i l 毅口Lgal

( 2)轟脱at t i F‰盤 Ъ墨繊eぬ鰺°
'

ぬξ淵。盤よ1拒
al 」肝乱〔電鍵ぶ籠』l ■ afけ 疇,

“ 12A.  Bcl l ef t  of  added ycar3 0f  Servi ce f or
pF/mOn一

1972,

57 GH″ 9 ( 1249)

\
tA. t202s13/75-AdE.I(I-A \

^ ハ 、

鑑ぷ1亀臨 i t t e長殿嘔疵調糧T
鮮器甕翼踊瀾 蘇停

Ttre benefit of addition to. quatifying service
prrrpose of superaunuation peision shall be
sible to {he foembers - of^ the Service, u
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( 2)ギ で専「ア TF t t FT員Fこ含 a高薄 請 平責1‐ 再卜 : l

壺. 凛可責 指隣 き頭 斜画可,  1957希 缶可T1 43T―卜ヽ 、( 1)

漱 2オ ぐ。S( 3) : 薇 t u偏 3. オ もЧ―h4■ ( 1)モハて 露ゞ百こI T裁
T瞬て「 ¬F` 毎 千可 耳 卜f盲 ( 泊「「' '  Tζ ヤ 希 で知障「 Чて ` ` Trてご7J ~fこfザ 鎌 I T

て口「 で マFT 薔 1【F'   1

[ 5r. ヾ . マー12018/4/81-彙演. 1(卜「Ч: 求 不百ロ
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ご陸wCmt t bn
No. l ( D攀壼眸nt  d Legd Aral l s〕

vi ser欅巌 り
(14 posb -Pmt.14, TemO)

J oi nt t t К t t t av aredしHO豫冷r

( l  pOSt― RntЮ , Tenl . 1)

f ( 酬e崎
(15 posb -PmL15, 

-tein-0)
畑 雨onal Law Omer( 2 post s)
( 2 po翡 ―FhtO=Tem. 2)

Depuサ Legd Ad轟 : ( Crai e‖ ゅ
(1-o posis -Pmt-18, Tem-lr\

Deputy La# Otrrcer (3 Posts)

( 3 post s― Pmt _0, Tem. 勢

蕉轟面瓢Ц西聰Vi SertGrade l Ⅵ
‐

140ぃ t S― nmt “ =Tem
蔭 誕tmt Law確 『●

"S｀
)

―Pmt5, Tem

CSR 2露 o一 _h eXerdse d he pO極 鰺 瓦 罵 」 red by t t e prouJ O m at t de

cohstituti"" 
"i 

r"oir, ,-l'i* .;rdil, 
"*rsl 

tire cadre 9f ihe La'"v.connmlssion of in

Indian Legal service in the Deparurreni,"i-i:i]-fl35::,i", ff;=';t:*,1::uo';ffi*";?,il=ft;; to'"*"nJ tri" rnoirn LegaiService Rures, 1esr, narnelv :-
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〕cP2責 l r t cnt  Of  i ユ凛a3J Ξ , i rs)

NCTECだ 臣ON

N(弧vE〉 dhi , dl C 21st  i ∨整ごёh, 2003

These rules rnay be called the lndian Legal service (Amendmert)

Rules,2003.
They shaii coiTe into force on the date of their pubtication in 'the officiai

〔1ヽ

( 2)

( 3) 資置雪8: 蓄精鵠ぶ腑 : 繹ξ Ft t t難革究 塞塞Rul じo8 1‐ ‐ ′ ,  ul ‐  ■V̀ ` V・・・・・υ 
「

~~~           d J usuce, vni l  sね
nd add

Co― i SSi On of  i ndi a i n t he Mi ni S山 ら「 Of  La議´ anl

∞ rrespondi ng grades of  t he i ndi an L∞ al  SerVi Ce i n t he Depamt
酷黒: 「ヽ蘭蒲福LLd asdt t po轟 . ‐ おhdCat ed腸1餌

聰y St t l e

Z. The following rule shall be inserted after Ruie 11 of the indian Legal Service Rules'

nareiy:-
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キふ 1黒晋

=ざ
∴ 疑cornmi ssi on of i ndi a v襦 t h t he i ndi an Lega! Servi ce幅 t h et tOd

_  __      ■ __- l M

force of these arrendment rules, the se-niority shall be deter-mined in accordancet

general instructions issued by the Centra! Govemrneni in that behalf, from iirre io
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( D Cr) art nl cnt  Or l 父 ga: AFa, 「 s)

NOΠ Rcば 爾oN
Nc、v Dcl h. t i 、 c28t」 l  Dcccl nbcr. 2005

G_S_R_751(じ 、……… I I l  exerci sё  t t f  t l l c po、 vers cOn会3f Ted b) ′ t hc PrO● : s6こOA. rt i ci c l o9 0「
t he Const i t ut i On O『 l i l di a and i n Order 10〔 1l crgeこ he cadrcs Of ^dVOCat es O: ｀ Cent「alAsency Sect i On and Mai n Secret ari at  and B「 anch s“ ret al at ζ 」at  Kol kat a and
N/1umbぎ 、vi t i l  t hc l nci i an Lcgal  ScR■ c(
Mi 面 stら′ Of  LaW and J usdcct  t he Presi (
1l f ■ l l cr l o at t l end t he l ndi an Legal  sen〆i cc

i ( l )  Thesc Rul cs may be cal l ed t hc l ndi an Legal  Servi ce( Amendmenl ) Rul Cs
2005                     .

( 2)  Tl l ey shal i  come i nt o偽「ce On t hc dat e Of  t hei 「 publ i cat i On i n t he omci al
Gazet t e.

(3) [n accordance with tlie provisions conrained in Rule l4 of the fndian Legal
SeMce Rules 1957. the fiollowing posts o[ Advocates in differenr grades in the
ccntral Agency Section and Main secretariat and Branch secretariul o, r"rt.,,and tr'[umbai in the Nrr-inistry of Law and Jusrice, wi[ stanJ' ;il';;.^.l.;
corresponding grades of rhe Indian Leear Service in rhe D.p.rt*;;;il";;;
Affairs for being rreared as dury posrs as indicated betow:

A. Ccntral Agcnc-l.Section‐Ｌ
Ｆ
‐

Sc( l l or     Govcrruncnt
Ad、 ′ocat c ( l  post  ―
Pi l 11) ( Rs i 8400- 22400)

J oht
Ad1/1scr

22400)

Srcrclan.
(Gradc

and
l ) ( Rs、 18400_

砲 al Joint Secretan- and

Govemmcnt

i Counset (Gradc: f) 
i

墜」登400- 2210り_」

PIa..cc of officc/Namc oI
pos(

Co rrcsp o na ; n gloi*I n-f 
"a 

; 

"nLegal Scrvicc (Department of
Lcgal Affairs) in rr.lrich aCdcd .

Proposcd rcriscd
nomenclature

Ｓ‐
．

Ｎ。
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B. lviain-Sccrctarizt z.nd Branch Sccrctariats at Kolk-ate and ,',iumbai

Scnior
|

|‐ ( 01 Ccnt ral
Advoca【c( 2
1( Rs_18400-

J oi nt
Ad宙scr
22400)

SccrctaS,
(Grarie i)

and いg」
|

( Rs_18400- |Governnrcnt

posls - Pmt)

Jornr Stcr etan
Covcs-:rrrrent

Cou、ま ( Gt t c ! : :
( 3→_18400- 22400)  :
Additional

GovcrnmentAdvocat c( 6 pOst s― pmt )
( Rs_14300- 18300) Counsel (Grade II)

Rs、 14300- 18300)

One post of Governrnent Advocate in the Centrat Agency Section in the scale oi
t3. 16400-20000 is temporarily merged rvith Grade tI with the scale of pa1, as

personal to its incumbent till he gets promotion to Grade I since therc is no

parallel pay scale in the four grades of tndian lrgal Sen ice-

z. The follo*ing rule shall be insened after Rule I I A of rhc. tnCian L.eqai
Seci,ice Rules 1957, nanlely:-

I I B. Consequent uPon the merger of the cadres ol Advocatcs of Central
Agency Section anci lr{ain Secretariat and Branch Secretariars ar Kolkata and
Mumbai, rvith the lndian Legal Service rvith effect from the datc of coming irrto
force o[ thcse amendment rules, the seniority sha-ll be detcrmined in arcorciance
..,].LrL^^^..^-^!in,:1n,^ri^..i..:rr'r{1-.,.L^f^-:-.|(-^.,.vYiLu tll9 6i;trcro.r rr.rLrUwtiruiis aJ5ijUU ij); iiie Ueiii.tai \_fOvi'iTU-ils.rrt 1t rtrdt UUitd.lr_

from time to time

22400
Cnt rai Governrncnt Addi d00al   し宅: al   Ad宙sOr

( Grade r〔 ) ( Rs_14300- 18300)

20000 in the central Agency sccrion, the incumbcnt of tlre
stand merged with Gradc U o[ tLS with his scate of pay as
gets promotion to Gradc I o[the lndian Legal Service.

As.regards the lonc post of Government Advocate in the scale of fu. 16400-
post shaJl tempoi-arily
personal to hint tiil he

l. The First Schedulc appended to the tndiari Legal Senrcc (Amendrnent)
Rulcs 200i shalt bc substituted bt,rhe tollorving schcdulc -

ヘ

Ati voc:itc ( .l p:t-,: 
^ i

DcPut ) ′  [メ ' 3al  Ad vi scr
〔|〔 ) ( Rs. 1200( )― : 6500)

( d)

l)c;itr i y Govcr-nitict:t

Advocatc ( 3 posts
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32 2

Co'.7

Coursel

Addrli""rl
Govt.

Coursci

28   1   2
1

1

:

1

! I \--.-l^-...-
I r-L::rlr.rrr\L

: Cctrursc!

i-.^.dirti""rl
I Ucgl.tati"c

! Couosci
I
I

il D;p,i]'-
| .Lrgistativc

i Couruct

L三二__三■
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31 1 D.prq,
- Gow.

Counsel

Ｚ^
l

R「 59 Assistant

Govt.

Counse!

45 Assistant

[-caislative

Counsel

И
I ‐ |1難

4_    The pri nci pl e rul es 、verc publ i shcd vi de nOt i f l cat i On No_SRO: 30S4-
A( CLSR) , dat ed 25. 9_1957.

Subsequent : y amended by:

( 1)

( i : )

( i i i )

( i V)
( V)

( Vi )

( Vi i )

( Vi l i )

( i X)

( X)
( Xi )

( Xi i )

( Xi l i )

( Xi V)

ヽ` ｀
'

( ヽ ヽリ

ー

Notification No. GSR t608, dated ZB.O9 tg6) \./,,
Notificatioa No. GSR 1415. dated 27.A7.]f,68 ,.,/
Noti[icatiorr No. GSR i42]. dated 27.O7 t96E u,,-,
Notiflrcation No. GSR 1050.'dared 0_].0S I969 ,-/ .
Notification No. GSR t981, dated 2i.O8.1969 */
Notification No. GSR 2, datcd 06.0t .tg7g \-1
Notification No. GSR 72, dalel20.0t .t979 U _,
Nctification Nc. GSR 658. dateC iz.CS.lg7g \--'' -,
Notification No. GSR 270 (E). dated Zg.A3.l9S2 L--'
Notification No. GSR 668, dated t7-09.198i
Notification No. GSR I 16l (E), dated ZZ.tO.tgg6 v/--'
iiotiQcaiion i.,io. GSfi. 656. dareci 29-06: i987 vz'
Notification No GSR 872, dated 28.1 I lg87 l-n'-
Notification 
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NOI'IFICA'I]ION.

New l)elhi, the l0thMuy, ZAA9
G'SR''358(B)'-- ln exercise. oj the pcv,,ers confei-qed b5r the proviso toa-i-ticle 309 of the constitution, the President.hereby makps the followi'grules further to amend the tndian r^sJ service Ruies Lgsz, to rie-m er*e''-hc sen'icc '.:adre in the tiepaitmeiri -oi'GJ;flr"il 

anci to create threeCifferent cadres within that bervice. 
""*"f5,!

i (i) These rules may be called the inciian Lasalservice (Amencment)Rules,2OOB.

(

(2) They sharl come into force on the ciate oi their publication in theOfficial Gazntte.

埠: 鶴 , 瀬ヾを、l 殿臨槻ζ上訳1慧
e: 」ま鷲: t農∬

卜1_l Ni S・ I｀RY OF LAヽ V AND J USTI CE
C) Cpartmё nt  Of  Legal  Af f ai rs)

2.     I n t hё
t hc t t ncl pal
namel y: ―

ヘ

^
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卜 : へ : ― マ°こ里1聾 __
' ro. l;'rlling up dutv riosts- (il A ciury post- in Crade i i;:-
baI「l f i g t hc dut y pOst  Of  Gra( 1( t  I I ( , f  i l l c ScI、 √i cc ca、 ( l l c of  t t g」  A( l vi scl  s
and Gradc I I  of t hc Sc「 vi cc cadI ‐ c of  Governl ncnt  AdVoё at cs, shal i  l ) ● OHc( 1
1) y promot i o3 of  a mer11) cr of  t he Scl ~Vi Cc i n t hC ncxt  i o、vcr gradc &五 l i ng
、vhi ch by di rcct  rccrui t nl cnt i  Thc dt l t y pOSt  Or( 3radc I I  Of  t hc ScAri cc
cadI～c of L£gal  Advi scrs( Addi t i onal  t t gal  Advi scr i  shal l  be_「11l ed 90° /。 by
prornot i on f ai l i ng whi ch by dcput at i on and 10% by ci rcct  rccrui t l ncnt .
Thc dl l t y POs1 0f  Gradc I I  of t hc Scn″ i ce cadrc Of ( 3ovcmmcl nt  Af l voc8i cs
( Addi t i onal  GovOmmcnt  Advocat e} shal l  bC rl l l cd 33_33% by ID「 omot i on

´ f〔通l i r l g、vhi chりy dcput at i on and 66. 67%by di rect  i ｀ ccl  ui t 11l cl ■ t .

( 2:    A duち /POSt  i n Cradc IH of  t l ■ c Servi cc― shal l  bc ni l ed al t ci l l at i vci 3,
by di rcct  rccrui t i nc口 t  and by prOl ■ l ot i orl  or a l l l ci 「nbCr of  t hc Scl vi cc i n
Graac i v_
( 3)   A duち ′ pOSt  i n Grade R′ or t hc scrvi ce,  baI― l ■ ng t hc duけ PoSt  i n
Cを 1‐ adc I Vr Or t hc scnノ i ce cadre of  t t gt t  Advi sers,  Gradc Ⅳ or t hc servi ce
cadrc of  Govcl l l l ncnt  Advocat cs and Gradc Iヽ F of t hc ScR「 i cc cadrc of  LaヽV
C) f f l cers i r l  t hc・ Law Coi ml ni ssl on of  l ndi ai  shal l rbc r11l cd by promot i On Of
pcrsons hol di ng‐ any p9St  Spcci f l cd i n t hc Thi rd Schcdul c and by di rcct
rccrui t rnent  i n t hc rat i o of  l : l 〔 nal nel y‐ 50%by promot i on and 500/。 by
di t ct  rccrui tmcn彎 . A dut y pOst i ■ oradc i V bf i l l c Scl wi cc cadre ofレ〕gJ
Ad、 i scrS Shal l . be ml cd by promot i on Of  person,  hOIdi ngそ Ⅱ: y post
spcci 「l cd i n t hё  Thi rd Schcdul ё  undcr t hc Sewi ce cadre of  Lcgal  Advi sers
独 d by di rect  rccrui tmcnt  i n t hc r凛 l o‐ Of  l ‐ : 1( namCl y 50%by prol nOt i on
andi 50%by di rCt  rcCrui t i l nent )。 A dut yが6st  i n Gradc I V of t hc Sё Ⅳi cc
cadrc of  Govel ■ ■I nent  Advocat cs shal l  bc Fl l l ed b57 prOmOt i on of  persons
hOl di ng t he post  speci Fl ed i n t hc Thi rd Schcdul c undcr t hc I LS cadrc 6f
Govc■ i l rr■ Cnt  AdYOCat es and by di rcct  ]に cnl i t l nent  i n t t LC rat i o of l  l : 1
( nmcも/50%oy prOmOt i on・ and 50ツらl ) y di rOct  rccrui tmcnt l . ThC Of rl ccrs
hol di ng t he pOst  i n t hc Thi rd‐ schcdul e undcr t he Se「 acc cadrc of
Govё l l l n■ ent  Advocat es wi l l  bc‐ cl i gi bl c f Or promot i on i f  t hcV arc cl i _Fi bl c f or
enrol l mcnt  as arl _advocat e i t t  t hc Supremc Court  undcr t l ■ c Suprerne
Cout t  Rul cs, 1950 as amcndcd■ om t i m, tO t i me al d. ror rcgi st rat i On as
an Advocat c― on―Record of t hat  court  under t hc sal d rul os. A dut y pOst i n
Gぬdc rV Of  t hc Scrvl ccぬ drc J  Law Ot t cざ rS i n t hc Law Conl l ni ssi on of
l ndi a shal l  bc r11l cd 200/。 by promot i on Of  pei ｀ soI I S l ■ 01di r l ご pOSt  Speci r l ed
i n t hc Thi rd Schごdul ё  under t hc Sel wi cc cadrc Of  Law Orl cers, 40%by
dcput at i on/ab30Tt i On; and 40%3 by di rect  recrui t i nent .

3. For mle 6.4.. of the
'substituted, namely:-

principal ru1es, the foltrorving rule sha]l be

The fie1d of selection for deputation/absorption to the various
grades shall be as under:

I Pi l l i 11

Addi t i onai  t t gal  Advi scI I Rs. 14聾 00・ 11塾■ oΩ l

:` : t dたわl ( 1■ Чオ : 鋼 ξ l Ч l てUl



二
=二

二二==三 二===■ 1=二■ __=

Ll 一
filTiccrs of thc Ccntraj Governmerrt

( al ( i l    hOl di ng anJ OgOus post  on  「cgul Fピ  basi s i l l   t hc pt t cnt
cadrc/dcpart l ncnt i  or
( i i ) 、バ′ i t h[ ve ycars' scAri ce i n t hc gradC rcndcrcd af t cr appoi nt FnCnt
t hcrcl o on rCgul ar basi s i n post s i n t he scac of  pay Of  Rs_12, 000-
16, 590/― or equi vdcnt i n t hc pt t cnt  cadrc/dcpart l ncnt ; and
( b)  pOSSCSSi ng t hc cducat i onal  qual i ncat i ons and cxpC五 Cncc PI｀CSCri bcd
br di rCCt  recrui t rncnt  undcr ml e7.

▲ ユ生二重狂きf■ ≦≧翌■ 璽I I I Cnt  At t vocat C f Rs. 14, 300- 18、 300〕

Dcp■ ■t adon

omcers of t hc Cent ri  Govel i l mcnt ;
( al ( 1)    h01di ng anal ogo、s post  On rcgul ar basi s i n t hc parcnt
cadre/departmcnt ; or        ‐

( l i l      Wi t h t t Ve ycars' scrvi cc i n t he grade rendei red af t er appoi ntment

猶事/ f群慕斑c貯お」: ぶ黒島螺職品猟f f  RッρO∈

( b) : ‐ posSessi ng l i c educat i onal  qual i f l mt i ons and cxpe亘 ёnce fOr d量℃ct
recrui t l nen, preSC亘 bed‐ under rul e 7 and i s cugi bl e f br en「 ol l ncht  as‐ an
advbcat ci n t hl suprcl ncCburt  i ndπ t電

: p盤l i 梶婁Fl l 「鷲: 3濃: Li :響 ended t tЮm t i l nc t o t i l ne and f
RccOrd of t hat  court  l l ndcr t he sai d rul cs.     1

⊇堡put at i On/absOrpt i on      ・

9f「l CCrs of t hc cci m醸 . Govei mcnt

( 〔導( i l    h01di ng ana10gOus post  On rcgul ar basi s i n t he pa「 cntcadre/dcpart rnent ; Or
( i i l      ¬暉i t h rl vO ycars' servi cc i n t he gradc rendered af t cr appoi ntment
t hcrc19 0, rCgul ar basi s i n post s i n t he scal c Of  pay of  Rs. 8, 000- 13, 500/―

l l 「: u17計輩躍 工濯71麗掌孵7品ercd mcr al pdnmch
亀露五灘露電

=臆
: : : 凛ラL導腑 轟Fγ

°f R鋭500■ 20090「

思』選篭鵠二: 魔橘富憲cッ
甑i Cadons and∝pc五cnce″ esC■ bCd

Thc pe五〇d Or dcput at i On shal l  be t hrec ycars,  whi ch m〔
弓′ l n speci al

: l l l i l l i l anCes, be cxt ё
nded t o rl ve ycars as t hc ccnt ral  Govcl l i mCnt  rl ■ ay

ヘ [ 11じ しÀ 4111113∪ 1・ 11ヽ 1, l A 13Xi  RA(り 10ジ 1ヽ A' ( 1



↑「、11711- 1頭こl ( : ) ]

4. ln sub-ruic i iA; oi rulc 'r of. thc pnncrpal rulcs. roi
follorving clause shail be sut..'stiiuted, nameiy:-

縄壼∴&i l : : 覇 輩騒凛角ユ屋Tl : : 』 1皇 j 重篭」rF乱謄言: : : 是r i
t i ■ c・ LcgJ  Advi scr‐ _Scrvi cc c菌 rc i n t l l e Dcpart nl ent  of  kgJ  Al t t rs,

「
cscarch woFl (  i f  such po§ l  i s i n t hC Law Of Accr sc曇 ′ i ce cadFC i n t he
Dcparしncnt  of  Lんgal  Aぬ rも and experi cncc Of  l i t i gat i on vノ ork i r such pOst
i s i n t l 〕 c( 3ovcl ｀ 1l l l ■ Cnt  Advocat c Scl vi cc cadrc or t hc Dcpa二 こ`i nci ■ t  Of  t t ga
Af f ai rs. Ful ― t her,  i n nl aki ng appOi nt l nent  by di rcct  rccrui t rncnt  tO any
duり ′ pOSt  i n t hc oOVCl l l gi cnt  Advocat c Scr√ i cc cad「 c i n t hc Dcpt tmcnt
of  l xgal  Af f ai rs, t hc ct t di dat c shoul d｀ oc el i gi bl c f o「 cnF01l ment  as an
advocat c i n t hc suprcmc cOul ■ undcr t l l c suprcmc Court  Rul cs,  1950 as
al r . cndcd f rorrl  t i l nc tO t i mc and f or rcgi st rat i on as an Advocat c― on―
RccoRl  of  t l l at  court  i ndcr_t hc sご d rLl l CS″ _

11。w亀漁試出: : 驚£t l t t C pl ndpJ  ru颯
けdai sc l ■ , ぬ9

, namcけ : ―

|

解亀蠍 警Pl l 記盪∬鷺詠猟11撃 mt鶴諄精盤:rul cs":    :               ‐

: i bs. 鷺」11[ 11与 l f  t hC p減
nё i l ず

 rul , s,  t he f 0110wi ng rul ,  shal l  bC

l embers pr t he sc邸 ′ i cc shal l  be
Depannent  and ёach Of  t hc t hrce
4町 rS aS i ndi cat cd i n t l ■ c` Fi rst

of  t hci r Scl l i ot t t y.
e servi ce i n cach Depart rnent  shal l

be det el l H● Cd‐

=accomt t cё
 Ц4t h t h: gη Cd i Tt t t C・ °nsた sucd. by l hc

継
G9vb. . l mcnt i nt hat l C' al t  rrc

at e i n i he・ sα 狙e of  Rs. 16400- 20000
cpart rncnt  Or Lcgal  Af rai rs st ands
s. 16400- 20000 tO I血 c pay scal e of
ecembcr, 2007".

1: : : 灘: : ぶ翼躍gn慧盤‐
曇∬驚h灘ぱ島l t t pt t i ↓ ∬霞

ヘ
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~Iノ ‐`~~ =製平 響 : 彗
「お: 良 si  sこHLDuLЁ

( SCC rul cs‐ 2( c) , 13( 2) ,  12 i nd 14)   ‐

THE INDi /1N LEGAL SERVI CE
( T9T今 L STRЁ N9T童 1110)

COMPOsI TI oN :
Dざpat t  I ` . l t  of  LcgdI  A魚

Ji..iia" f-gal Scnrice cadre
I "f 

tt.tga) Advrscr-s ir'the' i

|, Main. Secrctariat and

I Uumbai, Kolkata,
I Chcnnai a::d Rarrpa_lorc

Ca晨6 of La轟 0五 cごf s i n
t hご Law C01■ mi ssi 6n Or
l ndi a

Indian l*g^l Sen,icc ."..i,"
of G oriernm e nt Acivo catc 

-s'in' the'Centra-l Agepcy
Sectton and tl.e l3ranch
Secritarials at Mumbai
';rt<l Koll-.zrt'-

Gracic Dcsig-
*at.ion

Pcl  m_
anent 蠍 1蹴 :

Perur Tcatp
ur d.a y

Desig-
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^ -i -r Ti,.LIUI I

Perm'
enerri

」oi nt
Sccrct t Fy
and l xg狙
Adw■ ser

13 Ni l fnin fuvulL -

.Secret4rli'ahd Law
'.itr
\Tlucer

Nユ ■ ‐ _Scn■ Or
Gover―
nmcnt

AdvOcat e

・〈６ ｕ̈一Ｎ
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・

,Additio-
nal ,kgal.
,r-{yisen-;
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: =｀N五 : :

ξ`l ■ F) . =亀
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11 : i l  l i i

=Addi t i o・
F五狙: ・Lawi :
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:  Addi t l o―
i   nal
r l i Got er―

=■
‐三h□ acnt― ・

: Advocat c一

8・大

/ 111

: 羅
「

:

f i ● : ● :

二
=19」

三
i l  i : 卜:  ・ : r

: . ∴Nt t i ` l
‐
「 1:  ≒f f
r」11を , : ト

r2■ ■t yl ,

二織 i
=_″

1, I Fl : .ii J: -

iii':'-, ';-..

ii. - i:Ii

+. .Nil.

i l DCput t r ,

=l i Goverl :

: : 遮 漁 ご

31 Ni l

Ｖ
　
　
・

'Assis'Gnt;
' I*gal
Adv{ser

=36 ・ ―
Ni l ‐

I As蜜野[「

onEccr
=1_= _ ` 二 Fl  :

=5~′

: ザ イ=:  :

Assistant
Gover-
rrment

',$.dvocaie'-

4‐ ′ . Ni l

妻 響 磐 警 等 等 寧 撃
m t t e Mt t  and Bmnch secret t t at s,

Gradご :

やCa19 01 pay
Grade I Rs. 1B,4OA-22,4OO / -Gt t dc H RS. 14, 300- 18, 300/■
Gradci nI : Bg.1 2,OAA- I G,SOO /-
Gradご Ⅳ Rs. 1b,o oo-ts,2oo / -



Gowernrnent Advocate $er!:rcg_ s4d:c i-:i the ceretrrtl
o*bqr ";;l,,"Ik.ttd=Name of the dutv pog! Grade

Sectios-

Scajc of Pγ
じ raac 1くsi 18, 400- 22, 400
Grade 翌 _14, 300- 18, 300
Grade Rs_122° °0~16, 500
Grade tV RS. 10, 000115: 200/_ _二

|

OSt S

★″ Thc si ngl c, Osだ
. i Ccnt ral _Agency scct i on Of  t hc Dep― cnt  Of  Lcgal  AI rai I ‐ s smds domgradcdi orYl  t t hF nnt 7 0ハ 01, ハrDハ 14月 Aハ ^^^^^.  . .         _■om i e pt t  st t c Of Rsr16400- 260o613~■ こЪ琴理墓・詰員∫3節b覇苗∬磯ucf l cct騰OIn l st  Decё mbcr, 2007

・     _THI RD ScHEDULE
POSTSINLl l 呈: 号J ] 壽景( I : t f l 竜卜

' I電

卜弩I I D」UsTI CE
hana

('^^i^'- r\^-.^--J.uii irJ.i uOvei-nmeni AdirOCa'rC

Addi t i on」 _99vem轟Cnt  Aavocat c
Qs_pu ty Government Advocate

△ 至奎些翌豊90Vё I ■ met t t  Advocat c

cnt  o A僣 I SFeeder post to tht
I*gal Adviser cadre of
the Service

t eeder post to the.t-aw
OIIicer cadre o{ the
Service

Feeder post to ,the
Government Advocate
cadre of the Service1棚Ⅲ証百繭

2. Li brari an( Gradc I〕
F蹴電: 蹴電」肝ノ
I ndi a

Junior Centrat
Governrnent Acivocate

t  of

ハ ■: 型 ゴ堅ヨ墾二___ I` I I cl 葛 i ● 可● ■ : 、 でヽRI ui t Ui

Jqint Sccrctary aud Law Officcr
Addi t i ond Law Ori ccr

Lan7 0五 cer
Assistant Law Otf:rcer .

caぬ「cぅ ■ t he f raゃ C6rF■ i ni Ssi on 01
Name of the Scaie of na'

昼ユLI LL400- 221l Ω Ω∠「

Perdalent
J oi nt  sc9rc崎 聟 d Legi sl at i vb
・      Counscl   ‐ ・

`



supcri nt cncent  ( l £gJ )  8_rl  d  Con■ dcnt i d  supcri nt cndcnt

“
」Sl at i VC Dc, art t t Cnt ".

NOt c : Thc‐ p五nci p慮 _rul es v′ erc publ i shed i n t hc( 3a象 3t t c Of  i ndi a vi dcnumbcr SRO: 3084- A ( CLSR) ,  dat ed 25. 9_1957 and subscqucnt ,
arncnded vl de number i

( 1)   GSR 1608, dat ed 28. 09。 1963;
t l l ,    GSRュ 416, dat ed 27: 07. 1968;
( i i i )  ( 3SR 1423, dat ed=27f 07_19F08;′`

 ( 1可  GSR 10. 50, dat ed o3. Oo. 1969; .
.   ( V)   GSR 1981, dat ed 23. 08. 1969;

( Vi l   GSR 1900, ‐ dat cd 2 1. 11. 1970;
( V五) ´ GSR 2, dat ed o6_01. 1979;
( Vi i i l  GSR 72, dat ed 20。 ol : 1979;         ‐

_   l i XI   GSR 658; dat ed 12. 05. 1979:     .
( X1  0SR 270( El , dat ed 29=03. 1982;
( 対I   GSR 668, ‐ dat ed 17. 09。 1983;        ・‐

歴1) 8譲 : : g鸞鍛 誰1業ダγ
鰐

18翼
難: 期 : 識: 掲簸 ∵.

. ・ . : 躍i l 麗員: 舅湖]糧∬∬議38亀 and
ぃヽ GSR 751‐ ( El , dt t ed 28。 _12. 2005.               _

I F. No. A. 60011/6/2002- Admn. I ( LA) ]
P´ KoMHIOTM, 」 t . s, 9y・ &Goven血 ent  Counsei ( Adl m。 )

l n  t he

: I  I I ( I AZl : |: ｀ 1, ( , I [ : ヽマ1, I A I : X‐ 1｀Rム ( 〕 : こ _) l l ｀せハ|ド |′





メ

Li INI STI t Y OF l 」AЧ ′ AND J USI RI (ご E
Oepat tment  of I ■ gt t Afね i rs)

NO・豊]夢■Cぶ ON
N銀専Ddhi , 垂l c 281虫 R4̀ 雪dl , 2011

｀ CSt R. 2%〔E)。 - 4n cxt t ci sc of ■ l epowt t  coだ 師 d
by l Le pェ ) vi so l o at t i ci c 309 of  t he Col l s( i t l l t i on,  ■l e
Presi dent : l ξ t t ё bン I l l akcs t t e f o1l o、 ′i ng rt l l es i t rt hCr t o
こB101d t he■ 五i a二 Lcga: Ecvi CC Rl l l ∝ , 1957, naπ l el y: 一

: . ( 1) Thes● 菫l os may be cal l d t t c I I l di al l  Legal
S(】/1ce( A難肇l d腱塊t ) R頭∝, 201i .

( 2) Th〔yS: l al l  be dcCm“ t o l ■ ave comc i nt oぬ rce

wi t t  et t bct金oI I l  t t t e l st  J t t u響 , 2006.

2. L t t eLxt t an Lcgal  Scrvi ceRユ i es, 1957, 一―

0 ゎral e l et t ers面 五g‐ ∝ ` ` ] 飽 。18, 4( ) 0‐ 22, 400",
` ` Rs.  16, 400- 20, 000",  ` ` Rs.  14, 300・ 18, 300' ' ,

` t Rs.  12, 000‐ 16, 500",  ` ` Rお 。 10, 000‐ 15, 200' ' ,

` 1む。&α Ю̀13, 5(Ю rt ` Iこ . Z500- 120001, ` 1こ : 7, 45)
11, 500"」田d̀ ` PS, 6, 500- 10, 500", 、浮hgevcT l Lげ
occuち t hc wl rds, 車 gl l res t t d l et t t t s` ` Pay‐
Bat t d- 4: Rs.  37, 400■ 67, 000 pl us Gradc Pay
ヌヒ. 10, 000", “ Pay―Band- 4: Rs。 37, 400‐ 67, 000
pl us Gradc Pay Rs.  8, 900",  ` ` Pay― Ba13dr4:
Rs. 37, 400‐ 67, 000 pl us C― rade“ Pay Rs. 8, 700' ' ,
P筍′=B冨五- 3: Iこ。15, 600‐ 39, 100pl us GradcPay
Rs′ 7, 6C10' ' , “ Pay‐ Band- 3: Rs。 15, 600‐ 39, 100pl l 厖

Grade pay Rs. 6, 600' ' ,  “ Pay‐ B and- 3 :
Кs, 15, 600‐ 39, 100pl us t i radcPayお , 5, 400' ; ,



“ Pay‐ ] Band- 2: Rs. 9, 300- 34, 80rO pl l s( 3raJ c Pav
お。4, 800""“ Pab/― Bt t l d- 2: R; 。 9, 300‐ 34, 80( ) pI強ぎ
Gradc Pay` Rs_ 4, 600"al l d“ Pay- 3and‐ 2 1
Rs. 9, 300- 34, 800pl l I I  C〕 I adc Pay R玉。4, 200' ' sha理
resp∝ t l vei y be subst i ■ l t α 重;

0)五 i c Fi t t t  St t dul _ら ゎr t t t  Wol i s“ Scal c of
Pay", wh釘釘釘 色り 0(刀wЪ  meお11。wi ng shau
be subst i t ut “ , me/1y, 一‐

“Pay Band+OradcPay orPり Scal c"。

[ R No. A‐ 60011/6C1/2_010- Adt t t I (弘 ) ]

M. KoSHA叫 , ュニSOql と L竜触 Advi s釘

mi f。ぶh置』写織猟轟等, 1庶
of t he new pay st ruct l i rc as pert t l e C釧 缶江Ci vi l  se―vi ccs
時 i sodPayJ u∝ , 2008_pl l bl i 轟縫ht hc caz"oof l nda,
取 鮨 駆 江 nary9 P震 Ⅱ, srat i tOr. 3, Subrst t b蟄 ① , 鍼々 nt t c=
QoSR 622『 ) , dat edぬe29血 Auguξ t」 20o8, I ct rosp∝亘ve
cgect  i s requi red 10 be gi ven tO t hcse rul es. I t  i s ct t t i 壼

“t l l a t tO person i s bei l l g adv∝ seレ a玉恥てえ∝ by gi vi ng t t i s
ret tOsp∝t t i l Fe dF徴3t  t e t h∝c l ul es.

No縫 : Thel 凛ncりdl ukS WげCI ) ubt t sh(通 i nt t  cazt t t eof
hdi ち ソJ ルnmbt t S. R. 0. 3084A( CLS動 , catOdi C
25t h Scpt (五五ber, 1957 and subs( 4u― endy am∽ded
νi denumber:

A: 『Ⅸ: 1｀RAODNAⅣ Pt t TI―一SEC



( 1) CS. R. 16o8, ( l a〔 繊 28919手3:

( 1り 犠S. Iし Iイ 16, f t tOd 27- 7- 1968:

|⇒ CS_R1423, dat “ 27_7- 1968:
卓⇒ GSoR I (〕50, ことを領: 3- 5- 1969;
( V) CS. R. 1981, da急 面 23- 8- 1969;
←O CS. R. 1%Qdat斑 21_l I _197Q

"⇒
CS. R。 2, aaj 斑 6_1_197負

( 噌 CSoR 72, di t斑 20_1_197' 9;

O GS, R. 658, dt t cd 12_5- 1979;
③ GS. R270o; dat d 29- 3- 1982
0 CS: R668, dat ed 1 7- 9_1983;
的 GSR H61o, dat d 22- 10_198Q

ゆ CS. R658, dat ed 29_6- 198z
いつ GSeR 872, dat ed 28- 11_198■

各ウGS. R。 17Qd江∝l o_8- 198念
:

O GS. R658, ぬ t "20_8- 1988;
師O GS. R228c) , da既 21- 3- 200_R:
い囀 CS. R751o, dt t ed28- 12- 20o5i and
O CS. R358o, dat ed l  o_5- 2008.

ハ
′

‐T卜瓶耀 '

M恥たpun, New
Del hi _1l o054.

J _ , ei hi _1l oo64



（
、



ハ
4ヽ1NI STI t Y OF l ノ■ V AND Л STI CE

( Dcpartmenl  of  Legal  Af f ai rs)
NOTI FI CAT10N

Nc、′ ] Del hi , t hc 27t h Decembct  2011
GSoR. 904( E)。一 h excrci se_ol 負 e powes∞ nt t edけ t he prOVt t o i o art i cl e 309 of  t he

onsづ t ut i on, 血c Presi cent  hereQr mよcs t t c f O1l owi ng rul cs t t rt hcr t ò 口 l end t he l ndi m豫 〕gal  servi ce
t l ! es, 1957, namel y t―

1. ( 1) nese rul es mt t  be cal l “ t he l ndi an Legal  Servi ce( Amendment ) Rul es, 2011.

( 2) They Shal l  come i nt o f orcc 9n t l l C dat c of t hei r publ i ct t i on i n t he OFl ci al  G酸 慣e.

2.   I n t he l ndi an LDgal  Scl vi ∝ Rul es, 1957, ‐

(a) in rule 8, in sub-rule (l), for clause (iv) and the Noie thereunder, the following shall be

substituted, nameiy:-

'l(iv) to a duty post in Grade fV, untess he has held one or rnore posts specified in the

Third Schedule; and -

POSSeSSes si x yt t rs' regl l i a servi cc i n post  of t hc Supe亘 nt endeギ αん諄1) ( PB- 2 Rs. 9300
- 34, 800み pl us Gradl  Pγ  Of  Rs. 4800/ ‐ ) f ai l i ng whi ch ei ght  yeaぽ ∞mbi ned regul ar
servi ce i n t he post s Of  Assi ghnt ( L9gal ) ( PB- 28s. 9300- 34, 800/ ‐ pl us Gradё  Pay of
蹂 . 4600た) and Superi nt endOnt ( Legal ) ( PB- 2 Rs. 9300- 34, 800た pl t t  Gradc P″ of
Rs. 4890/― ) Out  ofwht h t hree years' reg■ l ar servt e shal l  be h t he post  of Su"五 nt endOnt
( Legal ) ;                                                 .

possesses seven yeanゞ  regul ar servi cc i n t he. post s of  J uni or Cent ral  Govemment
Advocat J Li brari an Crade― I ( PB_2 Rs. 9300- 34, 8001i ‐ pl us Grade Pay of  RS. 4600み ) |

Provi ded t hat  f or promot i ol l  t o a dut y post  i n Crade‐ I V i n t he Govemment
Advocat c Servi ∝ Cadre i n t he Department  of〕晩gal  Af f ai rs, t he person shal i  be el i gi bl e
おr enrol ment  as an advα at ё  i n t hc SupЮme Court  t l nder t he Supreme CouFt  Rul cs,
1966, as amended, om t i me tO t i me, and f or κ gi st t t t i on as an Advocat― on―RecOだ Of
t hat  Court  undert he sa: d rul cs。

τ     `
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Ncte I Iir the case of ollicers

Schedule on regular basis on
1A-:.-.'l=-^-:\ P':!=r !Ce7 !!--
\.-.;iivjiu:rrv.r!/, .- \urvr, r /v, r rrr!

urho are lrold!ng any qt il:e oosts llrentioried ir1

t hc dat c of  corl l l nenccmcnl  of  t hc l ndi an LcQそ 1l  S(

, : 13: し 1: : t y scrvi ce f or pro■ : ot i , i  t o posも i n Cradt  i ヽ 1

be t hree vcars' re2ul ar servi ce i n l l l e f eedcr grade.

Nol e 2:  輸 ere j uI ) i ors whO hal ve compl ё t ed t hё i r qual i f yi ng or el i gi bi l i サ serVi Ce arc
bei ng 6onsi der撻 l br promot i on, t hei r se■ i ors shaI I  al so be consi dcred pl ― ovi ded t hey a,
not  shqt  of =t he l ■ じヽ i t c qual i f yi ng or cl i gi bHi ν  servi CC by mOre t han hi f  of  such
qual i t t i ng or e: i gi bi l i け Sc■ i Ce Or two yぬ rs, whi め evcr i s i ess, and have suくっesshi l y
compl et ed t hei r probat i onド r i “ f or promot i on t o t he ne対 hi gi l cr gradc al ong wi t h t hei r
j uni ors who have al reaゥ COmpl Ct Cd Suci l  qual i ヶ i ng Or el i gi bi l i t y servi ∞ .

Not e 3: ] Lc el i gi bi l i サ l i Stねr prOmot i on l o t he gradc of Assi sほ nt  Lcgal  Advi “ rドl l al i 晩

1) repared wl h rcFerence t o t he dat c of  col npl cdon or dl e presc丘 甲 quai t t i ng SCrvi ce by
t hc of Ect t s i n t hc respect i vc fァ adc or Po、 1・ ' ' 1                 .

0) i n t he Thi rd Schedu: %under t he hё adi n3̀ ` I ´ gi si at i ve Depat tment ' L t he wOrds“ and
・Conf l dent i al  Supe3ri nt endent "shal l  be onl i t t ed.

l R No. A- 60011/162010- Admn. 1( LA) ]
M. ko SHAl dMA, J t . S羽、and Lcgal  A4宙 s6r( Admn. )

Not e: Thc p薔 nci pJ  rul es were publ i shed i n t he Ca齢 , e of  l ndi a vJ ″ nodi cadon number SRO: 3084- A

( CLS→」d4ed 25. 09・ 1957 and sub蜘 uendyamOnded・ vi ″ dl o f ol l o宙ng not i fMi oT, nt t el yト

( i )    GSR。 1608, dat ed 28. 09. 1963;
oi )    GSR。 1416, dat ed 27_07. 1968;
( Hi )    GSR11423, dat ed 27. 07. 1968;
( 市)   GSR. ; 050, dat ed 03. 05。 196?;

( v)    GSR。 1981, dat ed 23. 08. 1969;
( vi )   GSR。 1900, dat ed 21. H. 1970;
( vi i )   GSR. 2, dat ed 06. 01. 1979;
( vi l i )   GSR. 72, dat ed 20_01_1979;
( l x)   GSR. 658, dat ed 12. 05. 1979;
( x)    oSR. 270( E) , dat ed 29. 03. 1982;
( 対 )    GSR。 668, dat ed 17_09. 1983;
( xi l )   GSR. H61( E) , dat ed 29. 06. 1987:
( xi i り   GSR. 658, dat ed 29. 06. 1987;
( xi v)   G, R. 872, dat ed 28。 11. 1987;

( xv)   GSR 176, dat ed 10. 08. 1988;
( xvi )   GSR_653, dat ed 20. 08. 1988,
( xvi i )  GSR. 228(助 , dat ed 21. 03. 2003:
( x宙 i り  GSR. 751C) , dat t i  28. i 2. 2005; and
( xi x)   GSR. 358( E) , dat ed 10・ 05. 2008.
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